
TIFIED OF NG N I(D

SECT10N〕 HELD ONl.08.2017.

(i)  In Certain cases the decision of the Norrns Committce refcrs to the
Recommcndations / Observations / Dcflciencies received from the concemed

Tcchnical Authority.Wherever applicable,a scanned copy of such document has

been placed at the cnd of the Ⅳlinutes, in running scrial orders. The concerned

f1111l may go through thc same and respond accordingly.

(五)   It iS also informed that all applications/representations/reply to the
Derlciency letters etc.may be sent to Shri Darshan Singh,Additional DGFT

and Chairman, NC… I.The email address is: darshanosinghの nicoin and

ncl.dgfta)nic.in.All flrms are alsO requested to maiVsend their present valid

email addresses so that correspondences can be made through email only.

Thc mecting No.09/18 ofthe Norms Committee sC― I)fOr the licensing ycar 201 7-

2018  hcld on l.8.2017 under the Chaillllanship of Sh.Darshan Singh,Additional Dircctor

Gcneral of Foreign Trade to cOnsider thc applications under Duty Exemption/Rernission

Schcmes(Chaptcr¨ 4)of Forcign Tradc Policy 2015-2020/Handbook of Proccdurc Volumc.

The following IVIcmbers ofthe Comlnittee were prcsent in the mecting:¨

Sl.N

O

Name of the representatives

& their Designation

Room

No.

Telephone No. Department

1 Sh.K.K.Tiwari,IA 476 23062622 DHI, Udyog Bhawan

2. Sh S.K.Jain, D.O. 428A 23063321
Extn.3318

23063166

DIPP,Udyog Bhawan

4. Sh K.P. Singh, Dy. DGFT 302 23061562

Extn.146

DGFT, UdYog

Bhawan.

5 Sh. S.K.Panigrahi , E.O 404 23061562

Extn.265

DGFT,    Udyog
Bhawan

Case No.:50/23/80‐ ALC2/2016 Parり Name:BHARAT HEAVY MeetNo/Date:9/80‐
ELECTRICALS LIMITED    ALC2/2017

01.08.2017

HQ File

:01/80/050/00553/AM17/

RLA File

:07/24/040/00084/AM13/

Status:
Deferred

Lic.No/Date:0710088538 ‐Defer Date:

30.05.2012            112092017

Decision : The Committee noted that the information furnished by the firm vide their letter dated

2g.7.2017 sent to DEIT and 31.7.2017 for their comments. Case is Deferred lo 12.09.2017 .
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Case No.:6/22/80-ALC2/2014 Party NamciZENITH
PRECIS10N PVT LTD.,

Mcet No/Datc:9/80-

ALC2/2017
01.08.2017

Lic.No/Datei0710106693 Defer Datc:

18.09.2014              12.09.2017

Mcet No/Datei9/80-

ALC2/2017
01.08.2017

Lic.No/Date:0510391512

‐09.10.2014

Status:
Deferred

Status:
Deferred

Defer Date:

12.092017

e―mail on

Status:
Deferred

Decision : The Committee noted that the additional information provided by the firm on

2g.02.2016 has been sent to MSME on 10.05.2016 for comments. lt is decided to remind MSME

to expedite their comments. Case is Deferred to 12.09.2017 '

HQ File

:01/80/050/00487/AM15/

HQ File

:01/80/050/00462/AM15/

HQ File

:01/83/050/00408/AM16/

RLA File

:07/24/040/00209/AM15/

RLA File

:05/24/040/00277/AM15/

RLA File

:05/23/040/00078/AM16/

Status:
Deferred

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:0810134835 1Defer Date:

17.03.2015              12.09.2017

Status:
Deferred

Lic.No/Date:0510394421 1Defer Date:

03.06.2015              12.09.2017

Case No.:28/19/80-ALC2/2014 1Parり Name:V01TH HYDRO
PRIVATE LIMITED

Decision : The committee noted that the final reminder sent to the firm vide

31.7 .2017 .Case ls Deferred to 12.09.2017 .

Case No。 :11/25/80‐ALC2/2014 Parり Name:DYNAMATIC   MCet No/Date:9/80-
TECHNOLOGIES LIMITED,  ALC2/2017

01.08.2017

He Fite RLA File Lic.No/Date:0710106920 Defer Date:

:01/80/050/00611/AMl5/ :071241040100263lAMl5l l0.l1.2014 12'09'2017

Decision : The Committee noted that the deficiency raised by DIPP vide UO No'1213612017-

TSW/6 dated 16.05.2017 sent to the firm vide e mail dated 12.6.2017. lt is decided to send

final reminder to the firm to furnish reply failing which the case will be rejected without

further notice with direction to pay applicable custom duty with interest of EODC' Case is

Deferred to 12.09.2017 .

Case No.:56/2/80‐ ALC2/2016 Parり Name:VEE KAY
VIKRAM&CO LLP

HQ File              lRLA Flle
:01/80/050/00059/AM17/      108/24/040/00465/AM15/

Decision : The COnlmittee noted that the lrm's applicalon has been sent to MSME on
26 04 2016 for comments ltlS decided that MSME may be rerninded to expedite thei「

comments

Case is Deferred to 12 09 2017

Case No.:78/6/83‐ ALC1/2015 Parり NamelECOCAT INDIA  Mcet No/Date:9/80-
IALC2/2017PVT LTD.
101.08.2017

‐Decision : The COmrnltee noted that the flrm's application has been Sent tO MSME on
126 04 2016 for comments ltis decided that MSME may be reminded to expedite their comments
Case is Deferred to 12 09 2017
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Case No.:12/13/80-ALC2/2015 Party Name:MOTHERSON
SUMISYSTEMS LTD.,

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Lic No/Date:0510394802 1Defer Date:

03.07.2015              112.09.2017

Status:
Deferred

Lic.No/Date:0710108470  Defer Datei

06.07.2015              12.09.2017

Status:
Deferred

Lic.No/Date:0610038194 
‐Defer Date:

17.07.2015             112.09.2017

Status:
Deferred

Lic.No/Date:0710108626  Defer Datei

19.08.2015     112.09.2017

Meet No/Date:9/80‐

ALC2/2017
01.08.2017

Lic.No/Date:0710108718 Defer Datel

ll.092015     112.09.2017

dated nil has been sent to MSME on
tO remind MSME(chemiCal)tO expedle

Status:
Deferred

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 24.06.2016 for comments. lt is decided to remind MSME (chemical) to expedite their

comments. Case is Deferred lo 12.09.2017.

HQ File

:01/80/050/00262/AM16/

HQ File

:01/80/050/00200/AM16/

HQ File

:01/80/050/00281/AM16/

HQ Filc

:01/80/050/00086/AM17/

RLA File

:05/24/040/00164/AM16/

RLA Flle

i07/24/040/00119/AM16/

RLA File

:06/24/040/00016/AM16/

RLA File

:07/24/040/00168/AM16/

Paty Name:GARDNER
AEROSPACE PRANITA
PRIVATE LIMITED,

RLA File

:07/24/040/00176/AM16/

CaseNo.:3/10/80-ALC2/2015 ParryName:DYNAMATIC MeetNo/Date:9/80-
TECHNOLOGIES LIMITED, ALC2I2OI1

01.08.2017

Decision : The Committee noted that deficiency raised by DIPP vide UO NoJ2136/2017-TSW/10

dated 16/05/2017 sent to the firm on 12.6.201i.|t is decided to send final reminder to the

firm to furnish reply failing which the case will be rejected without further notice with

direction to pay afiplicabie custom duty with interest of EODC' Case is Deferred to

12.09.2017.

Case No。 :31/13/80-ALC2/2015 1Patty Name:INJECTOPLAST  IMeet No/Date:9/80‐.ALC2/2017
1PVT.LTD
,                          .01.08.2017

Decision : The committee noted thatthe firm's reply dated 15'09.2016 has been sentto MSME

(Chemical) on 30.09.2016 for comments. tt is deciOLd to remind MSME (chemical) to expedite

iheir comments. Case is Deferred lo 12'09'2017 '

Case No.:83/2/80‐ ALC2/2016 Parり Name:DYNAMATIC   Meet No/Date:9/80-
TECHNOLOGIES LIMITED,  ALC2/2017

01.08.2017

10 
D..irior, : The Committee noted that deficiency raised by DIPP vide Uo No'12/36/2017-TSW/10

dated 16/05/2017 sent to the firm on 12.6.201i. tt i. decided to send final reminder to the

firm to furnish ,"pry t"iring which the case will be rejected without further notice with

direction to pay appiicaOleiustom duty with interest of EODC.

Case is Deferred lo 12.09.2017.

iCase No.:1/16/80-ALC2/2015

Ⅲ器航5υO:28αAMlα

Status:
Deferred

Decision : The Committee noted that the firm's reply

22.02.2016 for examination and comments' lt is decided

their comments. Case is Deferred lo 12'09'2017 '

β



Case No.:22/14/80‐ ALC2/2016 Parり Name:VEE KAY
,VIKRAM&CO LLP

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:081013621l  Defer Date:

07.10.2015             112.09.2017

Status:
Deferred

12器品掲5υ00372ハM17

13器航5餅00082ハM17

16器航50Ю 029研AMIα

Decision : The Committee noted that the firm's application has been sent to MSME on

04.10.2016 for examination and comments. lt is decided to remind MSME (chemical) to expedite

their comments. Case is Deferred lo 12.09.2017 -

RLA File

:08/24/040/00146/AM16/

RLA File

:07/24/040/00197/AM16/

LIMITED

RLA File

i09/24/040/00400/AM16/

Status:
Deferred

Lic.No/Date:0710108868 1Defer Date:

12.102015              12.09.2017

Case No.:79/2/80‐ ALC2/2016 .Party Name:DYNAMATIC   IMcet No/Date:9/80-
ITECHNOLOGIES LIMITED, IALC2/2017

101.08.2017

Decision : The committee noted that as per the deficiency raised by DIPP vide lD

No.12147 t2017-TSW15 dated 20.6.2017 tetter sent to the firm by e-mail on 31.7 .2017 to furnish

the information. Case is Deferred lo 12-09.2017.

14

Case No.:80/2/80‐ ALC2/2016 Party Name:DYNAMATIC   Meet No/Date:9/80‐
TECHNOLOGIES LIMITED,  ALC2/2017

01.08.2017

tic.No/Date:0710108867 Defer DateiHQ File              ‐RLA File
:01/80/050/00083/AM17/       :07/24/040/00199/AM16/      

‐12.102015              12.09.2017

Decision : 丁he committee noted that as per the deficiency ralsed by  DIPP vide lD
No 12′47/2017-丁SW/16 dated 20 6 2017 1etter sentto the firm by e― ma‖ on 31 7 2017 to furnish

the lnformation Case is Deferred to 12 09 2017

Case No.:3/16/80-ALC2/2015 Parり Name:AZAD       IMect No/Date19/80‐
    Status:

ENGINEERING PRIVATE   IALC2/2017         Defcrcd
‐                     LIMITED              01・ 08.2017

1。 rile              l良 LA FilЪ              Lic.No/Date:0910062717 Dcfer Date:
:01/80/050/00288/AM16/       :09/24/040/00399/AM16/       13.10.2015              12.09.2017

Decision:丁he Comrnittee noted that the nrm has not replied to the deiciency(raised by DHl)
.sentto the firm on 22 03 2017 through e‐ rnall and final reminder sent to the firm vide e mal on

12 6 2017 The matter deliberated in the meeting Case iS Deferred to 12 09 2017

Case No.:5/16/80‐ ALC2/2015 Paty Name:AZAD Meet No/Date:9/80-

ENGINEERING PRIVATE   ALC2/2017

Status:
Deferred

Status:
Deferred

01.08.2017             .

Lic.No/Date:0910062719 
‐
Defer Date:

13.10.2015             12.09.2017

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sent to the frrm on 22.03.2017 through e-mail and final reminder sent to the firm vide e mail on

12.6.2017. The matter deliberated in the meeting . Case is Deferred lo 12.09.2017.

: iti品 6ヽ.:'5/2/86LALC2/2016 Parり Name:ALSTOM
l  1                    lTRANSPORT INDIA
1171                    :LIMITED

1 lohお
‐~‐  ̈~RL^11111:||

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Datei3

命 6●■(ン ,I..
"顎

釧 ヽ 豪 |
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Status:
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Defer Date:
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:01/80/050/00028/AM17/ :32/21/040/00079/AM16/ 19.10.2015 12.09.2017

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sentto the firm on22.03.2017 through e-mail and final reminder sent to the firm vide e mail on

12.6.2017. tt is decided to send final reminder to the firm to furnish reply failing which the

case will be rejected without further notice with direction to pay applicable custom duty

with interest of EODC. Case is Deferred lo 12.09-2017.

Case No。 :33/3/80-ALC2/2017 1Parり Name:SAND W
JEWELLERY PRIVATE
LIMITED

RLA File

:07/24/040/00227/AM16/

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:0710108943

26.102015

Status:
Deferred

Defer Date:

12.09.2017

MSME on

Status:
Deferred

Status:
Deferred

18 1HQ File

:01/80/050/00033/AM18/

HQ File

:01/80/050/00084/AM17/

IDecision : The Committee noted that the firm's applicalon has been sent to the

103.05 2017 for examination and comments Casels Deferred to 12 09 2017

Case No.:4/2/80-ALC2/2016  Pa“ y Name:THERMAX LTD, Meet No/Date:9/80‐
    |

ALC2/2017         1
‐01.08.2017             .

19
HQ File

:01/80/050/00007/AM17/

Case No.:81/2/80‐ ALC2/2016 Parり Name:

RLA File

i31/83/040/00106/AM16/

DYNAMATICTECHNOLOGIES
LIMITED,

RLA File

107/24/040/00252/AM16/

Lic.No/Date:3110065746 1Defer Date:

102.11.2015        112.09.2017

Decision : The Committee noted that the firm's application has been sent to the DHI on

26.04.2016 for examination and comments. lt is decided to remind DHI to expedite their

comments. Case is Deferred lo 12.09.2017.

Mcet No/Datc:9/80-

ALC2/2017
101.08.2017

Lic.No/Date:0710109012 1Defer Date:

05.11.2015             12.09.2017

節
bectbl:The commtteさ nded hま面denl邸

T:首朋7メ 1『肌::::『躍電:ボ1脂dated 16ノ 05/2017  sent to  the firrn vide e l

renlinder to the firm to furnish reply failing which the case Will be releCted withOut further

notlce with direction to pay app‖ cable custom duty、 ″ith interest of EODC.

case is Deferred to 12 09 2017

case xo.:zz t2t8o-^Lc2t2ot6 ilffiJfT^';3"35tJfr, X;$r"J#te:e/80- ifil:1",
0l .08.2017

He File:OtigOlosoloO63g/AMl7/ RLA File Lic.No/Date:0310800127

:03l94l04Ol0O442lAMl61 06'll'2015

Decision : The committee decided to ratify the norms based upon the written comments of DIPP

vide lD No.12158/2017-TSW21 dated 01 .08.2017 as under:-

be ified as under:Net s of export products from Sl. No lle-l1rn3-y isl-E)ec

Sl.

No.

Net Export
weight (Kgs.)

Sl.No. Net Export
、veight

(Kgs)

Sl.

No
Net Export
weight
(Kes.)

Sl.

No.

Net  E
weight(1

1 369 4 159 7 173 10

2 346 166 11

3 352 6 9 159

*,o fto Rtsl ［下

11

:

鯉〒
J

! l

46
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2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1to 4 &7.
3. Quantity of import item at Sl. No. 1 may be allowed as 1406.38 Kgs. a

1.353 Kgs./kg. content in export items after taking 15 % recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 1605.3 Kgs. as 1.52'

Kgs./kg. content in export items after taking 15 % recovery from scrap.

5. Quantity of import item at Sl. No. 3 may be allowed as 97.86 Kgs. as 3'5(

Kgs./kg. content in export items after taking 15 % recovery from scrap.

6. Quantity of import item at Sl. No. 4 may be allowed as 478.45 Kgs. as 4.2':

Kgs./kg. content in export items after taking 15 % recovery from scrap.

7. lmport items at Sl. No. 5 & 6 may be allowed on net to net basis witl

accountability clause.

8. Quantity of import item at Sl. No. 7 may be allowed as 319.69 Kgs. as 2.61

Kgs./kg. content in export items after taking 15 % recovery from scrap.

RA may take further necessary action accordingly.

Case No。 :2/2/80-ALC2/2016  ,Parり Name:OPTIMA WIRES  Mect No/Date:9/80‐
PVT LTD             IALC2/2017
.                         101.08.2017

Status:
Deferred

Status:
Deferred

22.器島児50Ю 0005//AM17

23器品児50Ю045仏MlG

Decision : The Committee noted that the firm's application has been sent to the MSME on

29.08.2016 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred to 12.09.2017.

RLA File

:34/24/040/00208/AM16/

RLA File

:03/95/040/00567/AM16/

RLA File

:07/24/040/00325/AM16/

Lic No/Date:3410041684 1Dcfer Date:

19.11.2015              12.09.2017

Case No.:14/25/80‐ ALC2/2015 Parり Name:LARSEN&
TOUBRO LIMITED

Meet No/Date19/80-

ALC2/2017
01.08.2017

Decision: The Committee noted that firms application and reply dated 25.3.3017 has been

sent to DH I on 28.3.2017 and additional information furnished by the firm sent to DHI on

15.5.2017 and 31 .7.2017 for their comments. Case is Deferred lo 12.09-2017.

Lic.No/Date:0310800343 ‐Defer Datc:

20.11.2015             12.09.2017

Status:
Deferred

Lic.No/Date:0710109198 1Defer Date:

23.12.2015             12.09.2017
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Case No.:82/2/80‐ ALC2/2016 Parり Name:DYNAMATIC   Meet No/Date19/80-
TECHNOLOGIES LIMITED, IALC2/2017

.01.082017

Decision : The Committee noted that deficiency raised by DIPP vide their U.O.No. 1215812017-

24 TSW 124 dated 01.8.2017 .lt is decided to call for the following information from the firm :-

1. lnformation in respect of Sl. No. 3, 4, 5, 6, 8, 9 & 11 of Standard Deficiency

Format, export Product wise.

For net weight of components to be manufactured from import items at Sl. No. 1 to 8 & 46 to 53

, details of components with net weights thereof may be indicated

HQ File

:01/80/050/00085/AM17/

Case is Deferred to12 09 2017

`



Case No.:19/25/80¨ ALC2/2015 1Paty Name:INJECTOPLAST  Meet No/Date:9/80‐
PVT.LTD              ALC2/2017

0108.2017

RLA File

:06/24/040/00043/AM16/

RLA Flle

:02/24/040/00176/AM16/

Lic.No/Date:0610038292

31.12.2015

Lic.No/Date:0210206416

05.01.2016

Status:
Rejected

Status:
Deferred

Defer Date:

1209.2017

MSME on

Status:
Approved

125 Decision : The Committee noted that the firm has not replied to the deficiency letter sent on
, 22.03.2017 through e-mail and final reminder sent to the firm vide e mail on 12.6.2017 to furnish

, their reply . lt is [ecided to reject the case with direction to the firm to pay applicable custom duty
i with interest for EODC.

RA may take further necessary action accordingly '

HQ File

:01/80/050/00459/AM16/

26.HQ File
101/80/050/00032/AM18/

Case No.:32/3/80‐ ALC2/2017 Paty Name:REFORM T00LS Meet No/Date:9/80-
PVT.LTD.,             ALC2/2017

101.08.2017

Decision : The Committee noted that the flrm's appllcation has been sent to the

03 05 2017 for examinatlon and comments Case is Deferred to 12 09 2017

1Case No.:95/2/80-ALC2/2016 Pa“ y Name:PYRO ELECTRIC IMcet No/Date:9/80-

HQ File

:01/80/050/00098/AM17/

INSTRUMENTS GOA
PVT.LTD

RLA File

:17/24/040/00100/AM16/

ALC2/2017
0108.2017

Lic No/Datc:1710006239

107.01.2016

'Decision : The committee decided to ratify the norms based upon the written comments of DIPP

rvide lD No.12158/2017-TSW127 dated 01 .08.2017 as under:-

t. Words "L= 373.33 mm" may be suffixed with the description of export item at Sl.

No.7.
' Z. Words ,,1= 446.86 mm" may be suffixed with the description of export item at Sl. ,

No.8.
3. Words ,,1= 330.79 mm" may be suffixed with the description of export item at Sl.

No.9.
4. Words ,,L= 412 mm" may be suffixed with the description of export item at Sl.

27 No.10.
5. Words "L= 4L2.33 mm" may be suffixed with the description of export item at Sl.

No. 11.

6. lmport items from Sl. No. 7 to 7 may be allowed on net to net basis with

accountabilitY clause.

7. Quantity of import item at sl. No. 8 may be allowed as 2273'7 Kgs' as

1.088 Kgs./Kg. content in export items at Sl. No. 3, 4,7 ,10 & 11 after taking 50

% recovery from scraP.

8. Quantity of import item at sl. No. 9 may be allowed as 1037 Kgs. as 1'088

Kgs./Kg. content in export items at Sl. No. 1 & 8 after taking 50 % recovery from

scra p.
g. euantity of import item at Sl. No. 10 may be allowed as 1895.04 Kgs. as

1.0gg Kgs./Kg. content in export items at Sl. No. 2 & 9 after taking 50 % recovery
I 

from scrap.

RA may take further necessary action accordingly
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Case No。 :72/2/80-ALC2/2016 Parり Name:NIKHTISH
ENTERPRISES

RLA File

131/83/040/00144/AM16/

I Decision:The Committee noted that the nrm's reply
MSME(ChemiCal)On o9 o9 2016 1tis declded to remind
l   Case ls Deferred to 12 09 2017

Case No。 :23/14/80‐ALC2/2016 Parり Name:VEE KAY
IVIKRAM&CO LLP

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:3110065873 1Defer Date:

15.01.2016             12.09.2017

dated 01 09 2016 has been sent to the

MSME to expedle their comments

Status:
Deferred

Lic.No/Date:0510397530 1Defer Date:

08.02.2016              12.09.2017

Status:
Deferred

'8器

品児5υ0007yAM17

Mcet No/Date:9/80-      :Status:

ALC2/2017          1Deferred
01.08.2017             1

19器品児50Ю0373/AM17  監筋liυ0034は Mlα  譜駆出lα0810137つ 01"覇 .毀;
| IDecision:The Committee noted that the lrm's appllcalon has been sentto MSME(ChemiCal)
|  lon 04 10 2016 for comrnents ltis decided to remind MSME to expedite their comments

l  lCase is Deferred to12 09 2017

C"* N;:;68/218GA Lc2:nu6 
* 

lF"rtyffi-*MINDA SILCIf-- irta*iN"lo"tJivto-
ieNcrNspzuNc PRIVATE ltLczlzotziltttttrPP lol.o8.2ol7

30
HQ File

101/80/050/00071/AM17/

IDecision : 丁he COmmntee nOted that the lrrn's applica‖ on has been sent to MSME on
124 04 2016 for comments ltis declded to remind MSME to expedite their comments

Case is Deferred to 12.09.2017

Case No.:67ノ 2/80-ALC2/2016 Parり Name:ECOCAT INDIA  Mcet No/Date:9/80-
IPVT.LTD.            IALC2/2017

101.08.2017

HO File RLA File Lic'No/Date:05 10397548 Defer Date:
3 I 

'o 
isolos0/00070/AM I 7/ :05t23r040r00472ttut6t 09.02.2016 12.09.2017

Decision : The Committee noted that the firm's application has been sent to MSME on

24.04.2016 for comments. lt is decided to remind MSME to expedite their comments.
,Case is Deferred to12.09.2017.

Meet No/Date:9/80-

CORPORATION(lNDIA)  .ALC2/2017
PVT LTD, 01.082017

HQ File              RLA File             Lic No/Date:0210206522 Defer Datel
:01/80/050/00158/AM17/       :02/24/040/00201/AM16/      103.03.2016              12.09.2017

1Decision : The Commntee nOted that the lrrn's applicalon has been sent to MSME on
24.04 2016 for comments ltls decided tO remind MSME to expedite their comments
I   Case is Deferred to 12 09 2017

Case No.:88/2/80-ALC2/2016 Party Namc:UNIRAY
‐                   MEDICAL LLP
33

IRLA File

:05/24/040/00541/AM16/

132
1

IMeet No/Date:9/80-

IALC2/2017
101.08.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File RlA File Lic.No/Date:03 10803 13[ Defer Date:

iW-
1t':,

Oop-... :' . .1.)

_ fcfC-,1 F;trlri 1,,;t-1. .,,i:...1
Dlrectorate C;onerat oi fororgn.ir;Oo
rTIfuW f}qf.vDeptt. of Commeree+ITCtI iFfq.FTg/ covt. of lndla

. - .\'ziE +rqa, Tli E:rdLrdyog Bnawrin,' N6.iv ijbrrrr
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:01/80/050/00091/AM17/ :03/95/040/00950/AM16/ 08.03.2016

Decision : The Committee noted that the firm's application has been sent to MSME

on 21.02.2017 for comments. Case is Deferred to12.09.2017 .

Case No.:35/3/80‐ ALC2/2017 Parり Name:SAND W
JEWELLERY PRIVATE

「赫50/00035/AM18/
Decision : The Committee noted that the firm's application has been sent to
03.05.2017 for comments. Case is Deferred lo 12.9.2017.

Meet No/Date:9/80-

ALC2/2017
,01.08.2017

1Lic No/Date:0710109515

■1.03.2016

12.09.2017

(ChemiCal)

Status:

Deferred

Defer Datel

1209.2017

MSME on

Party Name: KALYANI ,Meet No/Date:9/80-
IMAX!ON WHEELS
ILIMITED

^_ HQ File RLA File Lic.No/Date:3110066104 Defer
rc :01/80/05OtOO17gtAM17t :31/83/040/00189/AM16/ 31.03.2016 Date:16.8.2017

Decision: The Committee noted that in response to deficiency letter sent to the firm on 9.3.2017

and 30.03.2017 through e-mail , firm furnished reply vide their letter dated 3.5.2017 sent to DHI

, on 30.6.2017 for their comments. Case is Deferred to 16.8.2017.

Case No.:20′ 6′80¨

ALC2ノ 2016

Case No.:21/6/80-ALC2/2016  Paty Name:DEE
DEVELOPMENT
ENGINEERS LTD.

ILIMITED

RLA File

:07/24/040/00404/AM16/

RLA File

105/23/040/00015/AM17/

Meet No/Date:9/80¨       Status:

ALC2/2017         Reiected
101.08.2017

1Lic.No/Datei051039821 6

113.04.2016

Status:
Deferred

ALC2/2017
101.08.2017

Status:
Deferred

|  ICase No.:96/2/80-ALC2/2016 Paty Name:DlLIGENT SCM  Meet No/Date:9/80-
ISOLUT10NS PRIVATE    IALC2/2017

′                       ILIMITED              01.08.2017

36 HQ File              RLA File             Lic.No/Datc:0910063497 
‐Defcr Date:

|   :01/80/050/00099/AM17/      :09/24/040/00749/AM16/      105.04.2016              1209.2017

‐  Decision:The Cornmittee noted that the lrm's reply dated 27 01 2017 has been sentto MSME
I  lon 08 02 2017 for exarnlnation and comments Case ls Deferred to 12 09 2017

Status:
Deferred

37 Decision : The committee noted that the firm has not replies to the deficiency letter

raised by DIPP letter dated t1.4.2017 sent to the firm on02.5.2017 and final reminder

sent through e mail on 14.7.2017. tt is decided to reject the case with direction to the firm to

pay applicable custom duty with interest for EODC.

RA may take further necessary action accordingly

:  HQ File
l  :01/80/050/00180/AM17/

Case No.:4′ 6′80…

ALC2′ 2016

3

8

IParty Name:ANGIPLAST MeetNo/Date19/80‐
IPRIVAttE LIMITED     IALC2/2017

01.08.2017

HQ File           RLA File           Lic No/Datei08101377 
‐Defer datei

:01/80′ 050′ 00163/AM17ノ   :08ノ 24/040/00031ノAM17ノ   
ー65                 12092017

4
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Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on

13.06.2016 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred to 12.09.2017.

:HQ File
101/80/050/00316/AM17/

41 1HQ File

l:01/80/050/00360/AM17/

RLA File

:53/24/040/00001/AM17/

RLA Flle

:02/24/040/00011/AM17/

RLA File

:05/24/040/00034/AM17/

Lic.No/Date:0410161852 DefcrDate:
29.04.2016             112.09.2017

Lic.No/Date:0210206670 1Defer Date:

10.05.2016             12.09.2017

Status:
Deferred

Lic.No/Date:0510398565 1Defer Date:

19.05.2016              12.09.2017

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Meet No/Datei9/80-

ALC2/2017

Case No。 :42/11/80‐ALC2/2016 Paty Name:FREEDOM
OPTHALMIC PRIVATE
LIMITED,

RLA File

:04/24/040/00020/AM17/

Status:
Deferred

40

39器品児5υ0031yAM17

421器品児5υ0029yAM17

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 03.10.2016 for examination and comments. lt is decided to remind MSME to expedite their
,comments. Case is Deferred lo 12.09.2017.

Case No.:43/l l/80-ALC2 12016 Party Name:TERUMO Meet No/Date:9/80‐ Status:
DeferredPENPOL PRIVATE LIMITED ALC2/2017

101.08.2017

Lic.No/Datei5310018816 1Defer Date:

03.05.2016              1209.2017

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 27.09.2016 for examination and comments. lt is decided to remind MSME (chemical) to

expedite their comments. Case is Deferred to 12.09.2017 .

Case No。 :10/14/80¨ALC2ノ2016 Party NameiVEELINE MEDIA IMcet No/Date:9/80-
LTD.                ALC2/2017

.01.082017

Status:
Deferred

Status:
Deferred

lDecision : The Committee noted that firm's reply sent to DIPP on 19.6.2017 for their comments

Case is Deferred to 12.9.2017.

Case No.:22/11/80‐ ALC2/2016 Pa“ y Name:MOTHERSON   Meet No/Date:9/80-
SUMISYSTEMS LIMITED   ALC2/2017

01.082017

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 24.0g.2016 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred lo 12.09.2017.

ICase No.:9/14/80¨ ALC2/2016 Paty Name:GB.
ENGINEERING

|                   IENTERPRISES PVTo LTD。 ,  101.08.2017         1        ‐

鏡OTlit~~~~~ ~~IRLAnle  ~‐
…‐
 ILici｀ 6′b農8:64161と i044b`藉ib巌:|

43::01/80/050/00359/AM17/   1:04/24/040/00034/AM17/   119.05.2016        112.09.2017 1
・
一 ――
―
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Case No.:33/11/80-

ALC2/2016

iCase No.:3/11/80-

IALC2/2016

1HQ File

Paty Name:AZAD
ENGINEERING PRIVATE
LIMITED

Patt Name:NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

RLA File

Meet No/Date:9/80‐

ALC2/2017
01.08.2017

Status:
Deferred

44器品児5ν0030αAM17 Ъ規::OЮ 006りAM17
1Decision:丁 he Committee noted that hard copy of the
‐and reminder sent to the firm and RA on 12 6 2017

1Hq「s Case is Deferred to12 09 2017

1Case No.:1/11/80‐ ALC2/2016 Pa“y Name:NETAFIM.                   IRRIGAT10N INDIA

PVT.LTD.

RLA Filc

:34/24/040/00206/AM 16/

Lic.No/Date:0910063687 1Defer Date:

26.052016            11209.2017

firm's application has not been recelved

to fonⅣard 4 set of application to DGF丁

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Status:
Deferred

451器品児590027″AM17
Lic No/Date:3410042229 ‐Defer Date:

01.06.2016              12.09.2017

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 16.09.2016 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred to12.09.2017.

Mcet No/Datc:9/80-

ALC2/2017
01.08.2017

Status:
Deferred

Lic.No/Datei3410042230 1Defer Date:

01.06.2016            ■2.09.2017:01/80/050/00276/AM17/    134/24/040/00312/AM16/
46

Decision : The Committee noted that as per deficiency raised by MSME (Chemical) vide OM

No. TL-12024t28t2016-cC and F-DCMSME-19 dated 11.04.2017.|t is decided to send final

,reminder to the firm to furnish reply failing which the case will be rejected without further

notice with direction to pay applicable custom duty with interest of EODC. Case is

Deferred lo 12.09.2017 .

case No.:26ln/80-ALC2t20t6 PDffiJffiirrtJrT X;trxfte:e/80- it::::.
ENGINEERS LTD. 0I.08.2017

HQFileRLAFileLic.No/Date:0510398701
:01/80/050/00299lAMl7l :051231040100101/AM l7l 0l .06.2016

47 Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sentto the firm on 19.04.2017 through e-mailand final reminder sentto the party vide e mailon
12.6.2017 with request to furnish the requisite information. lt is decided to reject the case with

direction to the firm to pay applicable custom duty with interest for EODC.

RA may take further necessary action accordingly .

Case No.: l/8 /80-ALC2l20l6 Party Name:DOOWON Meet No/Datc:9/80- Status:
DeferredAUTOMOTIVE SYSTEMS  ALC2/2017

1NDIA PRIVATE LIMITED  01.08.2017

He File RLA File Lic.No/Date:0410162024 Defer Date:

43:ot)to/osotoo253tAMtzt :04t24l04ol00o44lAMtzl 08.06.2016 12.09.2017

Decision : The committee noted that information lurnished by the firm vide their letter

dated 6.6.2017 sent to DHI on 12.6.2017 for their comments .lt is decided ask the firm to

furnish earlier norms approved by committee for the same export product . Case is Deferred to

-^a\W
z#<i rfro FiE/l<. P- SINGH

off'Eilmm,ftH,.ffiffi.
o,.ffi,"€HT,,ffiEEtffio.
?rFNq fux;q7E).o,,. of commerQe

r:Ilitl rrtY?6-r{/ Govl. of lndla

""Htffi.f{uffi.,r,,
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Case No.:35/11/80‐ ALC2/2016 Parり
Name:AZADENGINEERING
PRIVATE LIMITED

RLA File

:09/24/040/00105/AM17/

RLA File

:09/24/040/00120/AM17/

RLA File

:53/24/040/00008/AM17/

RLA Flle

:03/95/040/00207/AM17/

RLA File

:08/24/040/00114/AM17/

Meet No/Date:9/80-

ALC2/2017
.01.08.2017

Status:
Deferred

t  HQ File

149‐ :01/80/050/00308/AM17/

IHQ File

50 :01/80/050/00309/AM17/

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sent to the firm on 22.03.2017 through e-mail and final reminder sent on 12.6.2017 vide e mail

with request to furnish the requisite information. The matter deliberated in the meeting . Case is

Deferred to 12.09.2017 .

Case No.:36/11/80-ALC2 12016 Party Name:AZAD Mcet No/Date19/80- Status:
DeferredENGINEERJNG PRIVATE   IALC2/2017

LIMITED              01.082017

Lic.No/Date:0910063786  Defer Date:

09.06.2016              12.09.2017

IDecision:The Committee noted thatthe lrm has not replied to the deiciency(raiSed by DHI)

lsenttO the firrn on 22 03 2017 through e― mail and final renlinder sent on 12 6 2017 vlde e mall

lWith requestto furnish the requisite information The matter dellberated ln the meetlng Case is
lDeferred to 1 2 09.2017

Case No.:6/l ll80-ALC2l20l6 Party Name:TERUMO Meet No/Date:9/80- Status:
DeferredPENPOL PRIVATE LIMITED :ALC2/2017

0108.2017

Lic.No/Date:5310019065 1Defer Date:

27.06.2016              ‐12.09.2017

Lic.No/Datei0910063787 1Defer Date:

09.06.2016             12.09.2017

ILic.No/Date:0310805910 1Defer Datc:

104.07.2016              112.09.2017

Status:
Deferred

Lic.No/Date:0810138263 ‐Defer Date:

11.07.2016              12.09.2017

Я
 ttЪ品泥5υ∞νツAM副

521器品児5υ00287AM17

531器品児5υ003 HttM17

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 2g.08.2016 for examination and comments. lt is decided to remind MSME (chemical ) to
expedite their comments. Case is Deferred to 12.09-2017.

Case No.:14/11/80¨ ALC2ノ2016 Parり Name:L&T‐ MHPS    Meet No/Date:9/80-
TURBINE GENERATORS   ALC2/2017
PRIVATE LIMITED       01.08.2017

Status:
Deferred

Decision : The Committee noted that as per the firm's request dated 08.05.2017 for grant of time

period 5 month i.e up to end September, 2017 already granted by Norms committee . Case is

Deferred lo 12.9.2017.

Case No.:38/11/80‐ ALC2/2016 Parり Name:ANGIPLAST    MCet No/Date:9/80-
PRIVATE LIMITED       iALC2/2017

.01.08.2017

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 2g.0g.2016 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred to 12-09-2017.

54 Case No.:12/12/80-ALC2/2016 Parり
Name:MOTHERSON
SUMISYSTEMS LIMITED

Meet No/Date:9/80-

ALC2/2017
Status:
Deferred

ユヽ

■卜8 ゼ計0 S:NCH
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HQ File

:01/80/050/00328/AM17/

rDecision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 29.08.2016 for examination and comments. lt is decided to remind MSME (chemical) to

expedite their comments. Case is Deferred to 12.9.2017.

RLA File

i05/24/040/00141/AM17/

JEWELLERY PRIVATE
LIMITED

RLA File

:07/24/040/00132/AM17/

RLA File

:08/24/040/00139/AM17/

RLA FHe
:52/24/040/00028/AM17/

INSTRUMENTS GOA
PVT LTD

01.08.2017

Lic.No/Date:0510399H3 Defer Date:
115.07.2016              12.09.2017

Case No.:34l3180-ALC2l20l7 Party Name:S AND W Mect No/Date:9/80-

ALC2/2017
01.08.2017

Status:
Deferred

55 iHQ File

101/80/050/00034/AM18/

:HQ File

:01/80/050/00031/AM18/

IDecision:The Committee noted thatthe irm's applicalon has been sentto MSME on
103 05 2017 for examination and comments Case is Deferred to 12 9 2017

1Case No.:31/3/80‐ALC2/2017 Patty Name:THE ANUP     IMect No/Date:9/80-    Status:
I                   ENGINEERING LIMITED   ‐ALC2/2017         Deferred
i                          l                          10 1.08.2017

Lic No/Date:0710110101 Defer Datei

15.07.2016              12.09.2017

Lic.No/Date10810138347 Defcr Date:

21.07.2016              12.09.2017

Status:
Deferred

Lic No/Date:5210041970  Defer Date:

25.07.2016              12.09.2017

ALC2/2017
101.08.2017

56
Decision: The Committee noted that deficiency raised by DIPP vide UO No.12l3612017-
ITSWO6 dated 16/05/20'17 sent to the firm on 12.6.2017 to furnish their reply. lt is decided to
send final reminder to the firm to furnish reply failing which the case will be rejected

without further notice with direction to pay applicable custom duty with interest of EODC.
,Case is Deferred to 12.09.2017.

Case No.:41/11/80‐ ALC2/2016 Parり NameIPARITA STEEL  ,Meet No/Date:9/80‐
PRODUCTS            IALC2/2017

101.08.2017

ち
'19品
児5υ∞引″AMロ

Decision : The Committee noted that the firm's application has been sent to MSME on

29.08.2016 for examination and comments. lt is decided to send the application to MEITY for their

comments. Case is Deferred to 12.9.2017.

Case No.:52123180- ALC2l20l6 Party Name: PYRO ELECTRIC Meet No/Date:9/80- Status:
Deferred

IHQ File                RLA File              lLic.No/Date:1710006423 
‐Defer Date:

:01/80/050/00555/AM17/      :17/24/040/00078/AM17/      .29.072016              1209.2017

‐Decision :The Committee noted that informalon furnished by the fi「 m sentto DIPP and itis

lperuSed that information furnished is not complete DIPP has raised deficlency vide letter No
58112/58′ 2017-TSVV/58 dated 01 8 2017 1tls decided to request the firm to furnish information on

fo‖owing i―

1.  Difference in export items at S!.No l to 8 and 9 to 32 with the length of

Thermowe‖ in each exportitem.

2. Net weight  of Thermowe‖   in each export items at SI. No. l to 30

fabttcated from Bars(importた emsatS.No.5′ 6&8to ll).



4. Net weight of machined forgings fabricated from import items at SI.No.

35&36
JustricaJOn/basL fOrthe quanJues Ofimpon kems

12.092017.

1                5.

|

i case is Deferred to

Case No.:5/14/80-ALC2/2016 1Pa■y Name:INJECTOPLAST  IMcet No/Date:9/80-
PVT.LTD             ‐ALC2/2017

101.08.2017

591器品児5υ0035'AM17
Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 04.10.2016 for examination and comments. . lt is decided to remind MSME (chemical )to
expedite their comments. Case is Deferred lo 12.09.2017.

Case No. : I 9/ | 4 180- ALC2 l20l 6 P arty N ame : EU RO LA B S

RLA File

:06/24/040/00015/AM17/

LIMITED

RLA File

:09/24/040/00295/AM17/

RLA File

:09/24/040/00297/AM17/

ENGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00294/AM17/

Lic.No/Date:0610038435  Defer Date:

09.08.2016              12.09.2017

Status:
Deferred

Status:

Deferred

Defer Date:

1209.2017

Status:
Deferred

IHQ File

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:0310807003
60

RLA File

:01/80/050/00369/AM17/      :03/94/040/00315/AM17/      10.08.2016

1Decision:丁 he Conlmittee noted that the firm's application has been sent
on 04 10 2016 for examination and comments   :t is decided to remind

.expedlte their comments Case is Deferred to 12 09 2017

Case No.:19/23/80-ALC2/2016.Paty Name:AZAD Meet No/Date:9/80-

ENGINEERING PRIVATE   ALC2/2017

to MSME(ChemiCal)
MSME(ChemlCal)tO

Status:
Deferred

01.082017

Lic.No/Date:0910064137  Defer Date:

114.09.2016              12.09.2017

'1器
品児50Ю 0522ハM17

IHQ Filc

62 :01/80/050/00523/AM17/

63‐ HQ File
i  101/80/050/00524/AM17/

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sent to the firm on 22.03.2017 through e-mail and final reminder sent vide e mail on 12.6-2017

The matter deliberated in the meeting . Case is Deferred lo 12.09.2017.

Case No.:20/23/80‐ ALC2/2016‐ Party Name:AZAD Meet No/Datei9/80‐ Status:
DeferredENGINEERING PRIVATE   :ALC2/2017

LIMITED              01.08.2017

Lic No/Date:0910064139  Defer Date:
‐14.09.2016              12.09.2017

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sent to the firm on22.03.20'17 through e-mail and final reminder sent vide e mail on 12.6.2017

The matter deliberated in the meeting . case is Deferred lo 12.09.2017.

Case No. :2 I /23 180- ALCZ l20l 6 P arty Name: AZAD IMcet No/Datci9/80-

lALC2/2017

101.08.2017

Lic No/Date:0910064138 1Defer Date:

14.09.2016 12.09.2017

Decision : The Committee noted that the firm has not
sent to the firm on 22.03.2017 through e-mail and final

|タ

rep‖ed to the deficiency(raiSed by DH!)

|



The matter deliberated in the meeting . Case is Deferred to 12.09.2017.

Case No.:22123180- ALC2|20l 6 Party Name:AZAD
ENGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00296/AM17/

Case No.:13/16/80‐ ALC2/2016 Parり NameiFABRIMAX
ENGINEERING PRIVATE
LIMITED,

RLA File

:50/24/040/00009/AM17/

Lic.No/Date:0910064136 1Defer Date:

14.09.2016              12.09.2017

Mcet No/Date:9/80‐

ALC2/2017
0108.2017

Lic.No/Date:5010002300 Defer Date:

15.09.2016              12.09.2017

Status:
Deferred

Lic.No/Date:0210206996 Defer Datc:

15.09.2016             12.09.2017

Status:
Deferred

Lic.No/Date:3110066342  Defer Date:

19.092016             12.09.2017

ILic.No/Date:0910064146 Defer Date:

19.09.2016              12.09.2017

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Status:
Deferred

Status:
Deferred

16411品 ):50/00525/AM17/

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

sent to the firm on22.03.2017 through e-mail and finat reminder sent vide e mail on 12.6.2017
The matter deliberated in the meeting . Case is Deferred lo 12.09.2017.

:  HQ Flle

165:01/80/050/00388/AM17/

66 11)晨
|):50/00506/AM17/

,7器品泥5υ0036yAM17

Decision : The Committee noted that deficiency letter sent to the firm vide email on 12.6.2017

and 31 .7.2017 to furnish information. lt is decided to send final reminder to the firm to
furnish reply failing which the case will be rejected without further notice with direction to
pay applicable custom duty with interest of EODC. Case is Deferred lo 12.09.2017.

Case No.:3/23/80‐ ALC2/2016 Party Name:NIPHA EXPORTS 'Mcet No/Date:9/80-
PRIVATE LIMITED       ALC2/2017

101.08.2017

Decision : The Committee noted that the firm's appllcatlon has been sent to MSME on
23 02 2017 for exarnination and comments  lt ls declded to remind MSME to expedlte their
comments Case is Deferred to 12 9 2017

RLA File

:02/24/040/00118/AM17/

RLA File

:31/83/040/00082/AM17/

RLA Flle

:09/24/040/00271/AM17/

Case No.:15/14/80-ALC2/2016 Parり Name:ADVIK H卜 TECH IMcetNo/Date:9/80-
IPVT..LTD,             'ALC2/2017

101.08.2017

68

Decision : The Committee noted that the firm's application has been sent to DHI on 03.01.20'17

for examination and comments. DHI stated that it is not concern to them. lt is decided application

to be send to MSME for their comments. Case is Deferred lo 12.9.2017.

Case No. : 23123 /80- ALCZ /201 6 P arty Name : J AM ES Meet No/Date:9/80- Status:
DeferredROBINSON LABS PVT LTD IALC2/2017

:01.08.2017

HQ File

:01/80/050/00526/AM17/

Decision : The Committee noted that the firm's application has been sent to MSME on

08.02.2017 for examination and comments. lt is decided to remind MSME to expedite their

comments. Case is Deferred to 12.9.2017.

1タ

」



t9器品泥50Ю0356ハM17

Case No.:6/14/80-ALC2/2016 :Parり Name:BANCO
PRODUCTS(INDIA)

Meet No/Date:9/80‐

ALC2/2017
01.08.2017

Meet No/Date:9/80¨

ALC2/2017
01.08.2017

Mect No/Date:9/80‐

IALC2/2017

01.08.2017

Mect No/Date:9/80-

ALC2/2017
0108.2017

.Lic No/Date:0510400372

LIMITED

RLA File

:34/24/040/00171/AM17/

RLA File

:34/24/040/00181/AM17/

Party Namei DEE
DEVELOPMENT
ENGINEERS LTD

RLA File

RLA File

:02/24/040/00152/AM17/

Lic.No/Date134 1 0042553 Defer Date:

23.09.2016              12.092017

firm's app‖catlon has not been received

e mail to fon″ ard 4 sets of app:ication

Status:
Deferred

Status:
Deferred

Status:
Deferred

Deferred

Defer Datc:

12.09.2017

Status:
Deferred

Decision : The Committee noted that hard copy of the
and letter sent to RA and to the firm on 12.6.2017 by
Case is Deferred to 12.9.2017.

Case No.:7/l 4180- ALC2t20l6 Party Name: HANNING
MOTORS INDIA P LTD

HQ Filc

70 :01/80/050/00357/AM17/

Case No.:2ノ 20′80‐

ALC2′ 2016

HQ FIle

73 1HQ File

101/80/050/00007/AM18/

Lic No/Datei34 10042554  Defer Date:

23.09.2016              12.09.2017

Decision : The Committee noted that hard copy of the firm's application has not been received
and letter sent to RA and to the firm on 12.6.2017 by e mail to forward 4 sets of application. lt is
decided to send reminder to RA & firm to furnish the hard copy of the application with in 1 5 days
otherwise this case will be treated as closed. Case is Deferred lo 12.9.2017.

・ 19品鬼5υ∞Я νA剛 7

ICase No.:8/23/80‐ ALC2/2016 Parり Name:DILIGENT SCM
SOLUT10NS PRIVATE
LIMITED

RLA File

:09/24/040/00343/AM17/

Lic.No/Date:0910064213 Defer Date:

30.09.2016              12.092017

Decision : The Committee noted that the firm's application has been sent to MSME on

08.02.2017 for examination and comments. lt is decided to remind MSME to expedite their
comments. Case is Deferred to12.09.2017.

:01ノ80/050/00445/AM17/    :05/23/040/00360/AM17/    07112016

Decision:丁 he committee noted that app‖ cation sentto DHl on 13 1 2017

,72 firm to furnish information on fo‖ owing points i―

Case No.:7/3/80‐ ALC2ノ2017  Parり Name:MINCO TECH   IMeet No/Date:9/80-

(lNDIA)PRIVATE LIMITED IALC2/2017
101.08.2017

1.The import item mentioned at Sl. No 4 &5 i.e Gaskets/sockoleVTermowel/weldolet etc

mentioned in unit in number and its weight.

2.The use of item No 1 &7 in export product.

Case is Deferred 1o12.09.2017.

ltis decided to ask the

Lic.No/Date:0210207126 Dcfer Date:
108.11.2016             12.09.2017

Decision : The Committee noted that the firm's application has been sent to the MSME on

91,95:20-17]_"1_"1:l,ftjg! 119 ""TT"n!i: 9-3'3 i9 
oer.e1ed._to.120e2017 t
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Case No.:29/9/80‐ ALC2/2017 Parり Name:GODREJ&     Meet No/Date:9/80-
BOYCE MFG.CO.LTD.,    IALC2/2017

01.08.2017

IHQ File
:01/80/050/00207/AM18/

Status:
Deferred

74
RLA Filc

:03/94/040/00736/AM17/

RLA File

:03/94/040/00758/AM17/

Lic.No/Datei03 1 0809194 ‐Defer Date:

2211.2016

Meet No/Date:9/80‐        Status:

ALC2/2017          1Approved
01.08.2017

Lic.No/Date:0310809364

28.112016

Decision : The Committee noted that the firm's application has been sent to on 31.7.2017 for
examination and comments. lt is decided to remind MSME to expedite their comments.
Case is Deferred lo 12.9.2017.

75

Case No.:30/9/80-ALC2/2017 Parり Name:GODREJ&
‐BOYCE MFG.CO.LTD。 ,

HQ File

:01/80/050/00208/AM18/

Decision : The committee decided to ratify the norms based upon the written comments of DIPP
vide lD No. 1215812017-TSW75 dated 01 .08.2017 as under:-

1. Net Fabricated weights of 238.452 MT, Lt4.94 MT, 94.15 MT & 94.15 MT

may be specified with the quantities of export items at Sl. No. t, 2,3 & 4:
respectively.

2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1,3,4, 11 & 15.

3. Quantity of import item at Sl. No. 1 may be allowed as 488685 Kgs. a
1.091 Kgs./kg. content in export items after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 231 Nos. on net to ne

basis. Duty free weight of this item may be allowed as applied for i.e

39391 Kgs. as 1.05 Kgs./kg. content in export items.

5. Quantity of import item at Sl. No.3 may be allowed as 1.05 Kgs./kg. content it
export items as claimed by the firm.

6. Quantity of import item at Sl. No. 4 may be allowed as 439 Kgs.(8.464 Meters
inclusive of 2 % wastage.

7. Quantity of import item at Sl. No.5 may be allowed as 6 Nos. on net to ne,

basis. Duty free weight of this item may be allowed as applied for i.e. 4t3.'.

Kgs. as 1.02 Kgs./kg. content in export items.

8. Quantity of import item at Sl. No. 6 may be allowed as 6 Kgs. (6 Nos.) on net tt,

net basis.

9. Quantity of import item at Sl. No. 7 may be allowed as 158 Kgs. (71 Nos.) on ne,

to net basis.

10. Quantity of import item at Sl. No. 8 may be allowed as 13.46 Kgs. (64 Nos.) or
net to net basis.

11. Quantity of import item at Sl. No. 9 may be allowed as 509 Kgs. (112 Nos.) or

net to net basis.

12. Quantity of import item at Sl. No. 10 may be allowed as 114.4 Kgs. (20 Nos.) or

net to net basis.

13. Quantity of import item at Sl. No. 11 may be allowed upto 2 % of FOB value ol

exports.
14. Quantities of import items at Sl. No. 1,2 13 & 14 (welding consumables) may br

allowed ast49!7.4 Kgs.,73t2.4 Kgs. & 3085 Kgs. respectively.

15. Quantity of import item at Sl. No. 15 may be allowed as 2 Nos. on net to ne

basis. Duty free weight of this item may be allowed as 2550 Kgs. as 1.0:

|テ
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76 1HQ Filc
:01/80/050/00452/AM17/

RLA File

:06/24/040/00026/AM17/

RLA File

:05/24/040/00368/AM17/

RLA File

:03/94/040/00792/AM17/

Status:
Deferred

Lic.No/Date:0610038494 1Defer Date:

30.11.2016              12.09.2017

Status:
Deferred

Lic.No/Date:3H0066440 Dcfer Date:
0912.2016              12.092017

deficiency v† de lD No12/47′ 2017-

furnish inforrnation vide e mail on

Decision : The Committee noted that hard copy of the application received and sent to MSME

on 23.6.2017 for their comments. Case is Deferred to12.9.2017 .

Case No。 :53/23/80‐ALC2/2016 Parり Name:RADIANT HEAT IMeetNo/Date:9/80-
EXCHANGER PVToLTD    IALC2/2017

01.08.2017

77器品鬼50Ю055αAM17
RLA File

i31/83/040/00112/AM17/

Decisioi :The commttee noted that DIPP has ralsed
TSVVノ 86 dated 20 6 2017 and letter sent to the firm  to
21 7 2017 Caseis Deferred to 12 9 2017

Case No.:27/23/80-ALC2/2016.Party Name:PETERS
SURGICALINDIA PVT LTD.

Mect No/Date:9/80‐

ALC2/2017
01.08.2017

Lic.No/Date:0510400709  Defer Date:

13.12.2016             ■2.09.2017

Status:
Deferred

Lic.No/Date:0310809807 1Defer Date:

14.122016             ■2.09.2017

Status:
Deferred

Status:
Deferred

78 HQ File

i01/80/050/00530/AM17/

HQ File

:01/80/050/00514/AM17/

Decision : The Committee noted that the firm's reply dated 08.02.2017 has been sent to the

MSME (Chemical) on 08.05.2017 for examination and comments. Case is Deferred to 12.09.2017.

Case No.:11/23/80-ALC2/2016 Parり Name:KELV10N INDlA :Meet No/Date:9/80-
PVT LTD              IALC2/2017

101.08.2017

79 Decision : The Committee noted that deficiency raised by DIPP vide UO No.12136/2017-TSW2

dated 16/05/2017 sent to the firm on 19.6.2017 vide e mailto furnish the information. The firm has

furnished the copy of their earlier letter dated 20..3.2017 contains same information . lt is decided

to send final reminder to the firm with request to furnish relevant information as mentioned in

deficiency tetter failing which the case will be rejected without further notice with direction

to pay applicable custom duty with interest of EODC. Case is Deferred lo 12.09.2017.

Case No。 :13/23/80‐ALC2/2016 1Patty Name:PREMIER      IMect No/Date:9/80-
lNDUSTRIAL          ALC2/2017
1CORPORAT10N LIMITED   01.08.2017

IHQ Fi13~~~~~~~―
――一 ――一 ―

疑 己ご百i3~~~~~~一
――― ― ―

―

Lic.No/Dat“ 310809964 0efer Date:

:01/80/050/00516/AM17/   1:03/95/040/00562/AM17/   '0.12.2016        112.09.2017

Decisi蒜 面 言語 こg而 蔽
~√

Ьted蔦話 百ど稀蔦
:s ap口
に醐 On has been sett b he MSME on

i08.02.2017 for examina‖ on and comments.:t is decided to remind MSME to expedle their

icomments.Case is Deferred to 12.09.2017.

ζヽ

180
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―
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|  `Case No.:42/23/80¨   Parり Name:PRECISION        Meet No/Date:9/80‐    Status:

|  IALC2/2016       1EQUIPMENTS(CHENNAl)PVT.LT IALC2/2017       1Approved
.  :             ID.,                    01.08.2017       1

1   HQ Filc         lRLA File:04/24/040/00166/AM17/  Lic.No/Date:041016258‐
|   :01/80/050/00545/AM 1                      8             1
1   117/                1                              20.122016          .

I   I)ecision:丁 he conlrnlttee decided to raJfy the norms based upon the written comments of DIPP
‐vide lD No 12/58/2017-TSllV/81 dated 01 08 2017 as under‐

181‐
1           1.Quant■ y ofimportitem at SI.No.l may be allowed as 14 Nos.{5804 Kgs.)On
l                   net to net basis with accountab‖ ity clause.

1                2. Word`′ Relevant″ may be prefixed with the description of import items at SI.

1 1        No.2&3.
1               3. quantities ofimportitems at Sl.No.28t3 mav be a‖ owed as 19.213A/1丁

|  |         &1.008 MT respect市 ely as l.05 Kgs./Kg.contentin exportitems

I  IRA may take further necessary aclon accordingly

iCase No.:28ノ 9/80‐ ALC2/2017 1Par"Name:GODREJ&     IMeet No/Date:9/80-    Status:
|                    IBOYCE MFG.CO.LTD。,    IALC2/2017         Approved .

101.08.2017

1HQ File              RLA File             Lic.No/Date:0310809960
:01/80/050/00206/AM18/      103/94/040/00864/AM17/      120.12.2016                         .

IDecision:The committee decided to ra」 fy the norms based upon the wtttten comments of DIPP

lvide lD No 12ノ58/2017-TSVVノ 82 dated 01 08 2017 as under:‐

1        1.Net Empty weight of 26000 Kgs mav be specried wtth the quantity of
l            eXpOrt tem.
1           2. Quantity of import item at SI.No.l may be a‖ owed as 20 Nos.on netto ne

l          basis.Duty free weight ofthis kem mav be allowed as 9724 Kgs.as    l.511

1          Kgs./kg.COntentin export ttem after taking 20%recovery from scrap.    ‐
‐           3. Quantity of import item at SI.No.2 may be a‖ owed as 10 Nos.on netto nel
i               basis.Duty free weight ofthis item mav be a‖ owed as app‖ed fori.e.5 Kgs.al

1          1.05 Kgs./kg.COntent in exportitem.                      .

821   4階 T縦露lず
may be prefixed tth tte de“ ription d mpm kems試 創|

‐            5. Quantity ofirnport item at Si.No.3 may be a‖ owed as 14417 Kgs.as    l.21

1          Kgs./kg.COntentin export kem aftertaking 1/3rd recovery from scrap.    1

1         6.Quant■ y of import item at SI.No.4 may be allowed as 6712 Kgs.(7494.1

‐        Meters)inClusive of 2%wastage.
|  1         7.Quantity ofimport kem at SI.No.5 may be allowed as l.05 Kgs./kg.COntent:l‐

|  l           eXpOrt kem.
|  1         8.Quantky ofimport hem at SI.No.6 mav be allowed as 70 Kgs.(10 Nos.)on ne
:   i               tO net basis.

:  1         9.Quantity ofimport kem at SI.No.7 may be allowed as 228 Kgs.(304 Nos.)o:
|  l              net to net basis.

1  1        10.Quantky ofimport ttem at S:.No.8 may be allowed as 101.4 Kgs.as   l.01

1 1      Kgs./kg.COntentin expon k:Ll.No.910&11(Welding consumabtt mav b
i l        ll.Quanuties Ofimportitems

ll   
訓OWd as185陀,each・

I RA may take further necessary aclon accordinl

lq
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ICase No.:17/20/80‐

IALC2/2016

83 HQ File

Parり Name:AUTO COMP  IMeet No/Date:9/80-   status:
INDIA PVT.LTD       IALC2/2017        1DeFerred

101.08.2017            ‐

RLA File            Lic.No/Date:3110066492 1Defer Date:
:01/80/050/00460/AM17/     131/83/040/00120/AM17/     21.12.2016 12.09.2017

Decision : The Committee noted that the information furnished by the firm vide their letter dated
22.4.2017 sent to DHI on 19.5.2017 for their comments. Case is Deferred to 12.9.2017.

Case No。 :43/23/80-ALC2/2016 Parり Name:MINCO TECH   Meet No/Date:9/80‐

|(INDIA)PRIVATE LIMITED :ALC2/2017
101.08.2017

Status:
Rejected

84 Decision : The Committee noted that the firm has not replied to the deficiency (raised by DIPP)
senttothefirm on22.03.2017throughe-mailand final reminder senton 12.6.2017 videemail, with request to furnish the requisite information. . lt is decided to reject the case with direction to
the firm to pay applicable custom duty with interest for EODC.

rRA may take further necessary action accordingly.

Case No. :32123 I 80- ALC2 120 I 6 P arty Name : A POLLO Mcct No/Datei9/80- Status:
DeferredINTERNAT10NAL LIMITED ALC2/2017

01.08.2017

HQ File

:01/80/050/00546/AM17/
RLA File

:02/24/040/00187/AM17/

RLA File

:05/23/040/00462/AM17/

RLA File

:05/23/040/00295/AM17/

Lic.No/Date:0210207219

21.12.2016

Lic.No/Date:0510400938 1Defer Date:

26.12.2016             12.09.2017

Status:
Deferred

26.12.2016

85119∫
:):50/00535/AM17/

Decision : The Committee noted that the firm's application has been sent to the MSME
(Chemical) on 15.02.2017 for examination and comments. lt is decided to remind MSME to
expedite theircomments. Case is Deferred to 12.9.2017.

Lic.No/Date:0510400932 Defer Date:

12.09.2017

Decision : The Committee noteO the deficiency raised by DIPP vide their U.O.No. 12t58t2017-
TSW /86 dated 01 .8.2017.|t is decided to call for the following information from the firm :-

86 1. There are two export items but the information has been given only for one item
namely, Multijet Magnetic Type Water Meter of Dia 15 MM .

2. Weight of Multijet Magnetic Type Water Meter of Dia 15MM has been given as

7LO!20 gms,, whereas net weight of imported and indigenous items in this export
item is 726.32 gms. & 6L.92 gms. respectively (Total: 788.24 gms.) and the same

may be clarified.
3. Details of manufacturing activities on import item at Sl. No. L9, if any.

. Case is Deferred to12.09.2017.

Case No。 :35/23/80‐ALC2/2016,Parり Name:ITRON INDIA   'Meet No/Date:9/80‐
IPVT.LTD.            IALC2/2017

101.08.2017

HQ File

101/80/050/00538/AM17/

Case No.:9/26/80-ALC2/2016 Par"Name:PHILS HEAVY
87                   ENGINEERING PVT.LTD.,

Meet No/Date:9/80-    Status:
ALC2/2017          :DeFerred

♂



HQ File

:01/80/050/00633/AM17/

Case No.:17/26/80-

ALC2/2016

HQ File

Case No.:21/26/80-ALC2/2016

90

1HQ File

Case No.:20/26/80-ALC2/2016 Paty Name:HEURTEY
PETROCHEM INDIA
PRIVATE LIMITED

HQ File

:01/80/050/00644/AM17/

RLA File

:03/95/040/00743/AM17/

Pa●y NameIPHILS HEAVY
ENGINEERING PVT.LTD.,

RLA File

RLA File

,03/94/040/00883/AM17/

Paty Name:HEURTEY
IPETROCHEM INDIA
PRIVATE LIMITED

IRLA File

Lic.No/Date:0310810141 1Defer Date:

28.12.2016             12.09.2017

Mcet No/Date19/80-    Status:
ALC2/2017         Approved
01.08.2017

Lic.No/Date:0310810142 1

comments of DIPP

import items at Sl.

Kgs./Kg. content in

Mcet No/Date:9/80-     lStatus:

ALC2/2017        1Approved
01.08.2017            1

1Lic.No/Date:0310810163 :

128.12.2016            1

Decision : The Committee noted that deficiency letter sent to the firm on 12.6.2017 and

31.7.2017 to furnish information . The firm vide e mail dated 14.8.2017 informed that they have

surrender the above mentioned authorisation for cancellation to RA. lt is decided to confirm from

RA Mumbai , regarding cancellation of said authorisation .Case is Deferred lo 12.09.2017.

101/80/050/00641/AM17/     :03/95/040/00744/AM17/     128.122016

88 Decision:The commttee decided to ra‖ fy the norms based upon the w‖ tten

lvide lD No.12/58/2017-丁 SVV/88 dated 01 08 2017 as under:―

1. Word ″Relevant″  mav be prefixed with the description of

‐  I              No.l to 7 and their quantities may be a‖ owed as l.02

exportitems at Sl.No.l to 7 respectively.

RA may take further necessary actlon accordlngly

3.

4.

89

‐Decision:丁 he commmee decided to ra‖ fy the norms based upon the wtttten comments of DIPP
lvide lD No 12/58/2017-丁 SVV/89 dated 01 08 2017 as underi―

1. Net weight of export product may be modified as 636 MT.

2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1to 9.

Quantities of import items at Sl. No. l-, 2 & 5 to 7 may be allowed as 1,.O2

Kgs./Kg. content in export item.

Quantities of import items at Sl. No. 3 & 4 may be allowed as 1.05 Kgs./Kg'

content in export item.
5. Quantities of import items at Sl. No. 8 & 9 may be allowed as 1.01 Kgs./Kg.

content in export item as claimed by the firm.
6. Weight of import items at Sl. No 10, 11 & 15 may be specified as 4000 Kgs., 550

Kgs. & 400 Kgs. resPectivelY.

7. lmport items at Sl. No. 10 to 16 may be allowed on net to net basis with

accountability clause

RA m3y take fyller necessary action accordingly

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Status:
Approved

Lic.No/Date:03 I 08 I 0 I 60

+;j rf,ro Ri'6,,
sq qerrf:rtvro'E%-,

Doputy oliector Gengral of Forelgn Trade
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:01/80/050/00645/AM17/ :03/94/040/00884/AM17/ 28.12.2016

:Decision : The committee decided to ratify the norms based upon the written comments of DIPP
:vide lD No.12158/2017-TSW90 dated 01 .08.2017 as under:-

1. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1to 10.

2. Quantities of import items at Sl. No. 7, 2 & 5 to 7 may be allowed as

1.02 Kgs./Kg. content in export item.
3. Quantities of import items at Sl. No. 3 & 4 may be allowed as 1.05 Kgs./Kg.

content in export item.
4. Quantities of import items at Sl. No. 8, 9 & 10 may be allowed as

Kgs./Kg. content in export item as claimed by the firm.
5. Weight of import items at Sl. No t1, lo L7 may be specified as 3400 Kgs.,

600 Kgs., 2500 Kgs., 800 Kgs., 1050 Kgs.,990 Kgs. & 1080 Kgs. respectively.

6. Weight of import item at Sl. No 21 may be specified as 400 Kgs.

7. lmport items at Sl. No. 71, to 22 may be allowed on net to net basis with
accountability clause.

RA maVJ3ke further necessa action accordingly

1.01

Case No.:48/23/80¨

,ALC2/2016

HQ File

Party NameiVENUS
INDUSTRIAL
CORPORATION

IRLA File

Mect No/Date:9/80-

ALC2/2017
01.08.2017

Status:
Deferred

91
Lic No/Datei3010103916 Defer Datei

29.12.2016            12.09.2017:01/80/050/00551/AM17/     :30/24/040/00029/AM17/

Decision : The Committee noted that the firm's application has been sent to the MSME on

03.04.2017 for examination and comments. lt is decided to remind MSME to expedite comments.
Case is Deferred to12.09.2017.

Case No. : 47l 23 I 80 - AL,C2 I 201 6 P a.lry N ame :TE RU M O Meet No/Date:9/80- Status:
DeferredPENPOL PRIVATE LIMITED :ALC2/2017

101.08.2017

92119∫:):50/00550/AM17/
RLA Flle

i53/24/040/00024/AM17/

TECHNOLOGIESINDIA PVT.
LTD.

RLA File

:05/23/040/00436/AM17/

Lic.No/Date:5310019262 1Defer Date:

02.01.2017              12.09.2017

Decision : The Committee noted that the firm's application has been sent to the MSME
(Chemical) on 08.02.2017 for examination and comments. lt is decided to remind MSME to
expedite comments. Case is Deferred to 12.09.2017.

Case No. : 25123 I 80- ALC1 l20l 6,P arty N ame : CO RN lN G Meet No/Date:9/80-

ALC2/2017
.01.08.2017

Status
: Deferred

IHQ File

931:01/80/050/00528/AM17/

Lic.No/Date:0510401088 1Defer Date:

04.01.2017             ■2.09.2017

Mcet No/Date:9/80-

ALC2/2017
Status:

Decision : The Committee noted that DEIT vide their deficiency letter No.1711812017-IPHW

dated 2.6.2017 has requested the firm to furnish information. lnformation furnished by the firm vide
their letter dated 8.6.2017 sent to DEIT on 28.7 .2017 for their comments.
Case is Deferred to 12.09.2017.

94 1Case No.:26/23/80‐
ALC2ノ2016 Parり NamelMITA INDIA

IPRIVATE LIMITED

魚離 爵黒 粋ル



Decision : The Committee noted that the firm's application has been sent to the MSME on
08.02.2017 for examination and comments. lt is decided to remind MSME to expedite comments.:
Case is Deferred lo 12.09.2017.

HQ File

:01/80/050/00529/AM17/

IHQ File
101/80/050/00540/AM17/

RLA File

:05/24/040/00489/AM17/

INDUSTRIES LIMITED

‐RLA File

:03/94/040/00893/AM17/

RLA File

103/95/040/00769/AM17/

PVToLTD.

RLA File

:03/94/040/00877/AM17/

01.08.2017             1

Lic.No/Date:0510401181 1Defer Date:

06.01.2017             12.09.2017

Mcet No/Date:9/80-    Status:

:ALC2/2017        1Approved
101.08.2017            1

:Lic.No/Date:0310810434 1

110.01.2017            1

Case No. :37123 180- ALC2l20l 6 Party Name:APAR

195 Decision : The committee decided to ratify the norms based upon the written comments of
Ministry of Electronics and lnformation Technology U.O.No. 17 (17 )/2017-IPHW dated 09.8.2017
( copy of the letter attached ).

RA may take further necessary action accordingly.

ICase No.:8/26/80‐ ALC2/2016 1Parり Name:LLOYDS STEELS IMeet No/Date:9/80-
I                    INDUSTRIES LIMITED    IALC2/2017

:01.08.2017

1HQ File              lRLA Filc             Lic.No/Datc:0310810456

96.:01/80/050/00632/AM17/       :03/95/040/00768/AM17/      111.01.2017

11)ecision :The Comrnittee noted that firm has furnished information in response

,deficiency letter dated 12 6 2017 is being send to DIPP for their comments Case
112092017

Case No。 :16/26/80‐ALC2/2016,Parり Name:LLOYDS STEELS 
‐
Meet No/Date:9/80-

lNDUSTRIES LIMITED    IALC2/2017
01.08.2017

Status:
Deferred

Defer Date:
t2.09.2017

to this office

is Deferred to

'7器

品児50Ю 0640ハM17

Status:
Deferred

Lic.No/Date:0310810455 1Defer Date:

Lic.No/Date:0310810488 Defer Date:

12.01.2017              12.09.2017

11.01.2017 12092017

Decision : The Committee noted that firm has furnished information in response to this office
deficiency letter dated 12.6.2017 is being send to DIPP fortheir comments. Case is Deferred to

' 12.09.2017.

Case No.:19/26t80-ALC2l20l6 Party Name:COTSWOLD Meet No/Date:9/80- Status:

. .i[3S#',';lY,Sh) flff::"] Dererred

| IHQ File

^^|:01/80/050/00643/AM17/

r Decision : The Committee noted that deficiency letter sent to the firm on 12.6.2017 vide e mail to

furnish information on following . lt is decided to send final reminder to the firm to furnish

i ,repty failing which the case will be rejected without further notice with direction to pay

, applicable custom duty with interest of EODC. Case is Deferred to 12.09.2017.

98
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IHQ File

100:01/80/050/00015/AM18/

102 1HQ Flle
l    :01/80/050/00625/AM17/

HQ File

:01/80/050/00047/AM18/

RLA File

:04/24/040/00181/AM17/

RLA Fllc

:31/83/040/00130/AM17/

RLA Filc

:13/24/040/00043/AM17/

RLA File

:03/94/040/00975/AM17/

Mcct No/Date:9/80-

ALC2/2017
01.08.2017

Meet No/Date:9/80-

ALC2/2017
01.08.2017

1Lic.No/Date:1310048533
124.01.2017

Case No.:49/23/80‐ ALC2/2016 1Parり Name:PYE T00LS
IPVT.LIMITED

RLA File

:30/24/040/00034/AM17/

Lic.No/Date:3010103927 ‐Defer Date:
16.01.2017             12.09.2017

Status:
Deferred

Lic No/Date:0410162730 Defer Date:

19.01.2017             12092017

Status:
Deferred

Lic.No/Datc:3H0066556 Defer Datel
20.01.2017             12.09.2017

Status:
Deferred

19器品児5υ00552ハM17
Decision : The Committed noted that the firm's application has been sent to MSME (Chemical)
on 08.02.2017. lt is decided to remind MSME to expedite comments. Case is Deferred to
12.09.2017

Case No.:15/3180-ALC2l20l7 rPartyName:BGRENERGY'MeetNo/Date:9/80-
SYSTEMS LIMITED, .ALC2I2O17

0l .08.201 7

Decision : The Committee noted that letter sent on 12.6.2017 by e mail to the RA and firm to
furnish 4 set of application. lt is decided to remind RA & Firm to furnish hard copy of the
application within 15 days failing which the case will be closed / with drawan from agenda.
Case is Deferred to12.09.2017.

Case No.:56/23/80-ALC2/2016 Parり Name:GL&V INDIA   Meet No/Date:9/80-
PRIVATE LIMITED       ALC2/2017

101.08.2017

101

HQ Filc

:01/80/050/00559/AM17/

Decision : The Committee noted that deficiency raised by MSME ( Mechanical division )vide
theirU.O no.30 (2)l17-MEdated 11.4.2017 sentto thefirm videemaildated 18.7.2017. ltis
decided to send final reminder to the firm to furnish reply failing which the case will be

rejected without further notice with direction to pay applicable custom duty with interest
of EODC. Case is Deferred to 12.09.2017.

Case No.:1/26/80¨ ALC2/2016 Pa“ y Name:A.L.PAPER
HOUSE,

Status:

DeFerred

Defer Date:

12.09.2017

MSME on

Status:
Deferred

Decision : The Committed noted that the firm's application has been sent to
28.03.2017 for examination and comments. Case is Deferred to 12.09.2017.

Case No.:47/3/80‐ ALC2/2017 Parり Namc:KELVION INDIA :Mcct No/Date:9/80-
IPVT LTD              IALC2/2017

101.08.2017

Lic.No/Datc:0310810718 1Defer Date:

24.01.2017             12.09.2017
103

Decision : The Committee noted that in response to deficiency letter dated 12.6.2017 firm has

furnished a copy of their same letter dated 20.3.2017. lt is decided to send final reminder to

furnish specific reply failing which the case will be rejected without further notice with
direction to pay applicable custom duty with interest of EODC. Case is Deferred to

12.09.2017.

′均
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Case No.:22/3/80‐ ALC2/2017 Parり Name:PLANSEE INDIA Mcet No/Date:9/80-
IHIGH PERFORMANCE    .ALC2/2017
MATERIALS PVT LTD     01.08.2017

Status:
Deferred

104

HQ File

:01/80/050/00022/AM18/

HQ File

:01/80/050/00023/AM18/

HQ File

:01/80/050/00024/AM18/

HQ Flle

:01/80/050/00025/AM18/

|  ICase No.:26/3/80-ALC2/2017

1  1

1Ю
810由ぉ
:    :01/80/050/00026/AM18/

I  IDecision:The Committee

RLA File

:07/24/040/00285/AM17/

RLA File

:07/24/040/00297/AM17/

RLA File

i07/24/040/00296/AM17/

RLA File

:07/24/040/00295/AM17/

Parり Namc:PLANSEE INDIA
HIGH PERFORMANCE
MATERIALS PVT LTD

RLA File

:07/24/040/00294/AM17/

Lic.No/Date:0710111085 ‐Defer Date:

07.02.2017             12.092017

Status:
Deferred

Lic.No/Date:0710H1097 Defer Dtte:
.07.02.2017             12.092017

Status:
Deferred

Lic No/Date:0710111094 Defer Date:

07.02.2017              12.09.2017

Status:
Deferred

Lic.No/Date:0710H1092 1Defer Date:

07.02.2017             12.09.2017

Status:
Deferred

Decision : The Committee noted that deficiency raised by DIPP vide UO No.12l3612017-

TSW131 dated 1610512017 sent to the firm vide e mail on 12.6.2017 .lt is decided to send
final reminder to the firm to furnish reply failing which the case will be rejected without
further notice with direction to pay applicable custom duty with interest of EODC.
Case is Deferred to 12.09.2017.

Case No.:23/3/80-ALC2/2017 Parり Name:PLANSEE INDIA ,Meet No/Date19/80-
IHIGH PERFORMANCE    ALC2/2017
MATERIALS PVT LTD     01.08.2017

'05 D..irion: The Committee noted that deficiency raised by DIPP vide UO No.12l3612017'

TSW131 dated 16/05/2017 sent to the firm vide e mail on 12.6.2017 .lt is decided to send
final reminder to the firm to furnish reply failing which the case will be rejected without
further notice with direction to pay applicable custom duty with interest of EODC.

Case is Deferred to 12.09.2017.

Case No.:24/3/80-ALC2/2017 1Party Name:PLANSEE INDIA IMeet No/Date:9/80-
IHIGH PERFORMANCE    IALC2/2017
1MATERIALS PVT LTD     01.08.2017

106
Decision : The Commntee nOted that denciency raised by DIPP vide UO No 12/36ノ 2017-

丁SVVノ 131 dated 16/05/2017 sent to the fi「 m vide e mail on 12 6 2017 1tis decided to send

fina:reminder to the ttrm to furnish reply failing which the case will be releCted wtthout

further notice wlth direction to pay applicable custorn duty with lnterest of EO[DC.

Case is Deferred to 12 09 2017

Case No.:25/3/80‐ ALC2/2017 Parり Name:PLANSEE INDIA Mcet No/Date:9/80‐
HlGH PERFORMANCE    IALC2/2017
1MATERIALS PVT LTD     01.08.2017

107-- 
Decision: The Committee noted that deficiency raised by DIPP vide UO No.12l3612017-

TSW131 dated 16/05/2017 sent to the firm vide e mail on 12.6.2017 .lt is decided to send

final reminder to the firm to furnish reply failing which the case will be rejected without

further notice with direction to pay applicable custom duty with interest of EODC.
Case is Deferred to 12.09.2017.

Mect No/Date:9/80-

ALC2/2017
01.08.2017

ILic.No/Datc:07101H091 1Defer Date:
.07.02.2017             12.09.2017

noted tnat deflgygncy r3ised by DIPP vide UO Nol2/3612017'

frn-
??*+-WHW'#
Ooputy Dltoctor GseBl of Foolgn TEdo

ffiq rqrET1g qgffi{rrtrq
DlractoEte Gonoral ot Forelgn Tcdo
qrFtq ftqq7Per11. of commo,Qo

qra€I IIYtFlr(/Govt. ot lndla
\tET-r qqi. ql ffirtJdyog Elh.w-n, New Dclhl
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Tstrv/131 dated 16ノ 05/2017 sentto the firm vide e mail on 12 6 2017 1tis decided to send

final renlinder to the firm to furnish reply failing which the case w‖ l be releCted without

further notice with direction to pay app‖ cable custorn duty with interest of EO[DC

Case is Deferred to 12 09 2017

‐
Case No.:27/3/80‐ ALC2/2017 Parり Name:PLANSEE INDIA Mect No/Date:9/80‐

HIGH PERFORMANCE    ALC2/2017
MATERIALS PVT LTD     01.08.2017

Status:
Deferred

Status:
Deferred

r09
Decision : The Committee noted that deficiency raised by DIPP vide UO No.12l3612017-

TSW131 dated 16tOSt2O17 sent to the firm vide e mail on 12.6.2017 .lt is decided to send
final reminder to the firm to furnish reply failing which the case will be rejected without
further notice with direction to pay applicable custom duty with interest of EODC.
, Case is Deferred to 12.09.2017.

HQ File

:01/80/050/00027/AM18/

HQ File

:01/80/050/00028/AM18/

HQ File

:01/80/050/00029/AM18/

HQ File

:01/80/050/00030/AM18/

RLA File

:07/24/040/00286/AM17/

RLA File

:07/24/040/00287/AM17/

RLA File

:07/24/040/00288/AM17/

RLA File

:07/24/040/00289/AM17/

Lic.No/Date:0710111086 Defer Datel

07.02.2017             112.09.2017

Lic No/Date:0710111087 Defer Datei

07.02.2017             1209.2017

Status:
Deferred

Lic.No/Date:0710111088 
‐
Defer Date:

.07.02.2017             12.09.2017

Case No.:28/3/80‐ ALC2/2017 Parり Name:PLANSEEINDIA IMeet No/Date:9/80-
IHIGH PERFORMANCE    :ALC2/2017
.MATERIALS PVT LTD     01.08.2017

110
Decision : The Commlttee noted that deficiency raised by DIPP vide UO No 12/36/2017-
‐Tslrv/131 dated 16/05/2017 sent to the firm vide e ma‖  on 12 6 2017 1tis decided to send

fina:reminder to the lrm to furnish reply failing which the case will be relected wlhout

further notice with direction to pay applicable custorn duty with interest of EO[)C

Case is Deferred to 12 09 2017

ICase No.:29/3/80‐ALC2/2017 Parり Name:PLANSEE INDIA Mcet No/Date:9/80‐
‐HIGH PERFORMANCE    IALC2/2017
1MATERIALS PVT LTD     01 08.2017

H「            dさ
^と

,面 sed by ttPP udさ uoヽ。●36う品7-IDecision:The Commltee noted that del
lTSW/131 dated 16ノ05/2017 sent to the firm vide e ma‖  on 12 6 2017 1tls decided to send

lfina:reminder to the lrm to furnish reply falling which the case will be reieCted wnhout

further notice with direction to pay applicable custorn duty wlth interest of EO[DC.

I Case is Deferred to 12 09 2017

iCase No。 :30/3/80-ALC2/2017 Parり Name:PLANSEE INDIA ‐Mcet No/Date:9/80-    Status:
‐                  IHIGH PERFORMANCE    ALC2/2017         Deferred
i                   lMATERIALS PVT LTD     01.08.2017

Lic.No/Date:07101‖ 090 Defer Datei

07.02.2017             12.09.2017
1121
Decision : The Committee noted that deficiency raised by DIPP vlde UO No 12′ 36/2017-
.Tshrv/131 dated 16/05/2017 sent to the firrn vide e ma‖  on 12 6 2017 1tis decided to send

final reminder to the lrm to furnish reply failing which the case will be relected wnhOut

further notice wlth direction to pay app‖ cable custorn duty with interest of EttDC

I Case ls Deferred to 12 09 2017

し´
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il3
Decision: The Committee noted that deficiency raised by DIPP vide UO No.12l3612017-

TSW141 dated 16/05/2017 sent to the firm vide e mail on 12.6.2017 .lt is decided to send
final reminder to the firm to furnish reply failing which the case will be rejected without
further notice with direction to pay applicable custom duty with interest of EODC.
I Case is Deferred lo 12.09.2017.

HQ File

:01/80/050/00008/AM18/

IHQ File

:01/80/050/00630/AM17/

ICase No.:46/5/80‐ALC2/2017

117 1HQ File

101/80/050/00107/AM18/

Case No.:8/3/80¨ ALC2/2017  Parり Name:HANNING
‐MOTORSINDIA P LTD

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:3410042923 Defer Date:

09.02.2017             12.09.2017

Status:
Deferred

Lic.No/Date:3H0066585 Defer Date:
10.02.2017             112.09.2017

RLA File

:34/24/040/00316/AM17/

RLA File

i31/83/040/00152/AM17/

Paty Name:NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

RLA Flle

:34/24/040/00301/AM17/

Mcet No/Date:9/80-

ALC2/2017
101.08.2017

1Lic.No/Date:0310811157

113.02.2017

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:3410042935

15.02.2017

Status:
Deferred

Status:

Deferred

lDefer Date:

12.09.2017

03052017

.Status:
‐
Deferred

‐Defer Date:

112.09.2017

on 20 6 2017

ICase No.:6/26/80¨ALC2/2016 Pa“ y Name:AUTOCOMP    Mcet No/Date:9/80-
CORPORATION PANSE    .ALC2/2017
1PRIVATE LIMITED       01.08.2017

H41:麗棉:鮮紺Ⅷ鷺l謝きi:::II・‐ 瞑::L蟹:ti:∬鳥:lU:》∵
2領 7

1/40/17-TSW(B)ltiS decided to requestthe nrm to fumish informalon on following i―

1l SI.nO(ii)a&b r Engineenng prOducts oftechnical detalls

12 SI No(b)ofraw mate‖ als/consumables oftechnical detalls

l Caseis Deferred to 12 09 2017

Case No.:42/3/80-ALC2/2017 Parり Name:L&T‐ MHPS
B01LERS PVT LTD

RLA Filc

:03/95/040/00686/AM17/
115 1HQ File

:01/80/050/00042/AM18/

Decision : The Committee noted that the firm's application has been sent to DHI on

for examination and comments. Case is Deferred to 12.09.2017.

ICase No。 :43/3/80‐ ALC2/2017 Party Name:L&T‐ MHPS   IMcet No/Date:9/80-    Status:
I                    TURBINE GENERATORS   ALC2/2017         ‐

Deferred

l                   lPRIVATE LIMITED       01.08.2017         1

H61HQ Filc              lRLA File             Lic.No/Date:03108H232 :Defcr Date:
101/80/050/00043/AM18/      :03/95/040/00820/AM17/       15.02.2017             112.09.2017

1Decision:The Comnnittee noted that denciency raised by DHl sent to the lrnn through e ma‖
lon 2 8 2017 to furnlsh inforrnation Case is Deferred to 12 09 2017

tDecision : The Committee noted that firms application has been sent to MSME
rfor their examination and comments . Case is Deferred lo 12.09.2017 .

-L l/l

6<j rno *=r[ffi-..
@ ffiFrE:?TEE i=.-Ea=i Ei=i=

oe-oritv oirilr&banonl ot Forelgn TEd'
'Essr qrqrg qErrT<gliEq

otrbttiiite cbiiemt br rorelgn TEdo
qrFrq frtTr.voePtt. of Commot.o

qfad iEIqaETY/Govt. of lndla
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1 1Case No.:43/5/80-ALC2/2017 Pa● y Name:SAIRA ASIA    Mcct No/Datc19/80-
.                   INTERIORS PVT LTD     ALC2/2017

01.08.2017

11815品児50/00104/AM18/  LitttliO/00335/AM17/  脊駆%品彎
α3410042944‐

"覇

.卵|;

Decision:The Committee noted that the flrm's app‖ cation has been sentto DHl on 20 6 2017
.and DHl stated thatitis not concern to them ltis decided that application to be send to MSME

for thei「 comments Case is Deferred to 12 09 2017

Meet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:3410042954

20.02.2017

Status:
Deferred

IStatus:

I)eferred   l

Defer Datei‐

112.09.2017 1

MSME onl

IStatus:

Deferred

Defer Date:

12.09.2017

MSME on

Status:
Deferred

Status:
Approved

Status:

Deferred

Defer Date:

12.09.2017

119 1HQ File

:01/80/050/00105/AM18/

Case No.:44/5/80‐ ALC2/2017 Paty Name:NETAFIM
IRRIGATION INDIA
PVT.LTD.

RLA File

:34/24/040/00310/AM17/

LTD.,

RLA File

Decision : The Committee noted that the firm's application has been sent to
20.6.2017 for examination and comments. Case is Deferred to12.09.2017.

‐Case No.:13/3/80-ALC2/2017 Parり Name:INTERPUMP    Mcet No/Date:9/80-
HYDRAULICSINDIA PVT. ALC2/2017

101.08.2017

1Lic.No/Date:0410162829120 1HQ File

:01/80/050/00013/AM18/      :04/24/040/00199/AM17/      23.02.2017

Decision : The Commntee nOted that the lrrn's applicalon has been sent to
26 5 2017 for exarnination and comments Case is Deferred to 12 09 2017

‐Case No。 :40/3/80‐ ALC2/2017

|

121 1HQ Filc
101/80/050/00040/AM18/

Case No.:24/26/80¨ ALC2/2016

HQ File

Casc No.:26/26/80¨ ALC2/2016

123

HQ File

101/80/050/00650/AM17/

Paty NameiSTERLITE
POWER TRANSMISS10N
LIMITED

‐RLA File

:03/95/040/00656/AM17/

RLA File

Party Name:TIL LIMITED Meet No/Date:9/80-

Meet No/Date19/80-

ALC2/2017
.01.08.2017

ILic.No/Date:03108‖ 416 Defer Date:

123.02.2017             12.09.2017

IALC2/2017
101.08.2017

.Lic.No/Date:0210207411

‐2702.2017

based upon recommendation of DHI as

;Decision : The Committee noted that the firm's reply sent to MEIT on 28.7.2017 for their

comments. Case is Deferred to 12.09.2017.

:01/80/050/00648/AM17/      :02/24/040/00220/AM17/

122 Dι
tition:十 he 88mm薇 ee decided to raufy the nOrms

,under:-
' 1. lmport item at Sl. No.136 as per Misc. SION C-1647 .

2. Other items mentioned in the application are allowed under GN4 of Engineering

, product.
RA may take further necessary action accordingly

iParty Name:TERUMO
IPENPOL PRIVATE LIMITED
i

IRLA File

l:fiDafiaU}oo27tAMt7/

Mcct No/Datc:9/80-
‐ALC2/2017
101.08.2017

.Lic No/Date:5310019281

128.02.2017

′ζ



,Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

,on 27.03.2017 lor examination and comments. lt is decided to remind DHI to expedite their
rcomments. Case is Deferred lo 12.09.2017.

「LIWil三1酬獣緒跳r)l          pl.08.2017
RLA File

i31/83/040/00167/AM17/

Lic No/Datc:3110066607 Dcfcr Datei

01.03.2017 12.09.2017

Status:
Deferred

Decision : The Committee noted that as per deficiency raised by DIPP vide UO No.1213612017-
TSW141 dated 16/0512017 , letter sent to the firm on 12.6.2017 vide email and final reminder
sent through e mail on 31.7.2017. Case is Deferred lo 12.09.2017 .

IMcet No/Date:9/80-     IStatus:

IALC2/2017         1Approved
0108.2017

:  IHQ File              RLA File             Lic.No/Date:03108H555

125191/199,9`9999,竹 Y18` _19γ ?1(919`91937件 Y17/  .02.931,917      1
1   1)ecision : The committee decided to ratify the norms based upon the written comments of

l  lMiniStry of Electronics and lnformalon Technology U O no 17(31)/2017-IPHW dated
l   10982017(copy Ofthe letter attached)

.  RA may take futther necessary aclon accordingly

|つ
4鳥Ъ品児5υ∞
“
νAM爾

iCase No。 :5/3/80‐ ALC2/2017  Party Name:APAR
INDUSTRIES LIMITED

「 1

:  IHQ File
l  :01/80/050/00004/AM18/

lMcet No/Date:9/80-      lStatus:

IALC2/2017        1ASpproved
01.08.2017             1

1Lic.No/Date:0510401892 1
108.03.2017             1

Status:
Deferred

RLA File

:05/24/040/00619/AM17/

Decision:丁he comm敵 ee decided to ratify the norms based upon the wntten cOmments of DIPP
11261vide lD No 12/58/2017-TSVV/126 dated 01 08 2017 as underi―

||

Status:
Deferred

Case No.:4113 180- ALC2l20l7 Party Name:STERLITE Meet No/Date:9/80‐

POWER TRANSMISSION   ALC2/2017
ILIMITED

RLA File

:03/95/040/00754/AM17/

101.08.2017

Lic No/Date103 1 0811714 Dcfer Datel

08.032017 12.09.2017

comments. Case is Deferred to 12.09.2017.

西 F而
面 両 面 F     

‐

頸

:面

RLA File

1. Net weight of export product may be specified as 786.6 Kgs.

, 2. Quantity of import item may be allowed as 3303.7 Kgs. as 4-20 Kes.lKg. content ,

in export product after taking 6% recovery from scrap.

RA may take further necessary action accordingly

卜7

I  HQ File iLi":I-o/P1r :otr!!ez!t t I Defer Date:

H,M
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:01/80/050/00014/AM18/ :04/24/040/00215/AM17/ 09.03.2017 12.09.2017

Decision:The Committee noted that as per deficiency raised by DIPP vide UO No 12/36/2017-

TSW/160 dated 16/05/2017, letter sent to the firm on 12 6 2017 and flnal reminder sent on

through e mall on 31 7 2017 to furnish the information Case ls IDeferred to 12.09.2017

Case No。 :45/3/80‐ ALC2/2017 Paty Name:AUTOFITS
PACKAGING PVT.LTD

RLA File

:03/94/040/01095/AM17/

LIMITED

RLA File

:34/24/040/00312/AM17/

Mect No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:0310811747

09.03.2017

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Date:3410043015

09.03.2017

Status:
Deferred

Defer Date:
12.09.2017

(Chemical)

Status:

IDeferred  l

lDefer Date:‐

1209.2017 .

on 20 6 20171

129 1HQ File

i01/80/050/00045/AM18/

130:HQ File
:01/80/050/00108/AM18/

ICase No.:5/2`/80‐

ALC2/2016

Case No.:17/3/80‐

ALC2/2017

Decision : The Committee noted that the firm's application has been sent to MSME
on 03.05.2017 for examination and comments. Case is Deferred to 12.09.2017.

Case No.:47/5/80-ALC2/2017 Parり NamelBANCO
PRODUCTS(INDIA)

Decision : The Committee noted that the firm's application has been sent to DHI

for examination and comments. Case is Deferred to 12.09.2017.

HQ File RLA File Lic.No/Date:0810139861 Defer Date:

t: t :01/80/050100629lAMl7l :081241040100488/AMl7/ 10.03.2017 12.09.2017

Decision : The Committee noted that , to furnish hard copy of application letter sent vide e
, mail on 12.6.2017 to RA Ahmedabad and firm. lt is decided to send final reminder to RA & Firm

to furnish hard copy with in 15 days failing which case will be treated as closed and withdrawn
from agenda.. Case is Deferred to 12.9.2017.

Paty Name:BIO― TECH   Mcet No/Date19/80‐
VISION CARE PVT.LTD  IALC2/2017

101.08.2017

Paty Name:BIO‐ TECH   Meet No/Date:9/80-
VIS10N CARE PVT.LTD  IALC2/2017

01082017

Status:
Deferred

Status:
Deferred

132 HQ File             RLA File            Lic.No/Date:0810139860 Defer Date:
:01/80/050/00017/AM18/     :08/24/040/00497/AM17/    110.03.2017             12.09.2017

1)ecision:The Conlmlttee noted thatthe flrm's application has been sentto DEI丁 on 03 05 2017

for exanlination and comments Case is Deferred to 12 09 2017

Case No.:9/3/80¨ ALC2/2017 1Parり Name:ISGEC HEAVY Mcet No/Date:9/80-   Status:
ENGINEERING LIMITED  ALC2/2017       .Approved

101.08.2017

1HQ File             RLA File            lLic.No/Date:0510401961

101/80/050/00009/AM18/    105/23/040/00586/AM17/    115.03.2017            .
1331 -   ―              ζ∴Ьttζ ttζし通し出ハ1ムさ↓∴igム

‐
8。品品とAlζ 6f bl卜 |IDecision:The commttee decided to ra‖ fy th(

videlD No 12/58ノ2017-‐「SVV/133 dated 01 08 2017 as under:―

1. Net Empty weight of export item may be specified as 26661 Kgs.

2. Word "Relevant" may be prefixed with the descriptions of import item at Sl.

30



No. 1 and its quantity may be allowed as 1.0417 Kgs/Kg. content in the

export product as claimed by the firm.
3. Quantities of import items at Sl. No. 2,3 & 4 may be allowed as applied for

i.e.200 Kgs.,200 Kgs. & 35 Kgs. respectively.

4. Quantities of import items at Sl. No. 5 & 6 put-together may be allowed as

295 Kgs.

5. tmport item at Sl. No. 7, 8 & 9 may be allowed on net to net basis with

accountability clause.
RA may take further necessary action accordingly

ICase No.:45/5/80¨ ALC2/2017 Patty Name:NETAFIM
IRRIGATION INDIA
PVT.LTD.

Mcet No/Datei9/80-

ALC2/2017
01.08.2017

Status
:Deferred

134 1HQ File
l    :01/80/050/00106/AM18/

ICase No。 :11/3/80-ALC2/2017

135 1HQ File

l:01/80/050/00011/AM18/

Case No.:21/3/80-

ALC2/2017

1381責
0 1lle ~

|  |:01/80/050/00016/AM18/

RLA Filc

:34/24/040/00309/AM17/

Lic No/Datei34 1 0043036 Defer Date:

17.032017              12.09.2017

Status:

Deferred

Defer Date:

12.092017

to MSME on

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical)

on 20.6.2017 for examination and comments. Case is Deferred to 12.09.2017.

Paty Name:MINDA SILCA  IMeet No/Date:9/80-
ENGINEERING PRIVATE  IALC2/2017
LIMITED              01.08.2017

RLA File               lLic.No/Date:0510402001
:05/24/040/00634/AM17/      20.03.2017

Decision : The Committee noted that the firm's application has been sent
03.05.2017 for examination and comments. Case is Deferred lo 12.09.2017 .

Patty Name:AQUASUB    Meet No/Date:9/80-
ENGINEERING       :ALC2/2017

101.082017

Status:
Deferred

1361器品児5υ0002νAMlV Lち 25::OЮ 004 VAM17
Lic.No/Datei3210078128 1Defer Date

20.03.2017            12.09.2017

Decision : The Committee noted that hard copy of the firm's application has not been received
rand letter sent by e mail on 12.6.2017 to firm and RA to forward 4 sets of application to DGFT

HQ for consideration of the case. Case is Deferred lo 12-9.2017.

ICase No.:54/3/80‐ALC2/2017 Party Name:MIBA DRIVETEC IMeet No/Datei9/80-
lNDIA PRIVATE LIMITED  IALC2/2017

.01.08.2017

RLA File Lic.No/Date:3H0066627137 1HQ Filc
1   101/80/050/00054/AM18/ :31/83/040/00179/AM17/      21.032017

Decision : The Committee noted that the firm's application has been sent

26.5.2017 for their comments. case is Deferred lo 12.09.2017 .

Case No.:16/3 180-ALC2l20l7 Party Name:AUROLAB Meet No/Date19/80-

ALC2/2017
01.08.2017

Status:

Deferred

Defcr Date:

112.092017

to MSME on

Status:
Deferred

RLA File

i35/24/040/00061/AM17/

ILic.No/Date:3510045144 Defer Date:

23.03.2017              12.09.2017

Decision : The Committee noted that the firm's application has been sent to DEIT on 03.05.2017

+o rfio Risrx^A, or,
oS.',yBilmm.ffiUlffi""
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for examination and comments. Case is Deferred to 12.09.2017.

caseNo.:20l3180-ALC2l2Ol7 PartyName:KYOCERACTC MeetNo/Date:9/80-

139 1HQ File

:01/80/050/00020/AM18/

IHQ File

l:01/80/050/00036/AM18/

PRECIS10N T00LS
PRIVATE LIMITED

RLA File

:02/24/040/00267/AM17/

IRLA File

:07/24/040/00404/AM17/

I)ecision : The Committee noted that the firm's application has been sent to
126 5 2017 for examination and comrnents Case is Deferred to 12 09 2017

1こiζきNoit6/3'ib:Atと ,/2biウ |五6Na轟 よSARTOⅢ US  IMedNo/Datα 9/80-
STEDIM INDIA PVT.LTD. ALC2/2017

01.08.2017

:Lic.No/Date:0710111341 1
27.03.2017             .

ICase No.:53/3/80‐ALC2/2017 Parり Name:GL&V INDIA   IMcet No/Date19/80-
PRIVATE LIMITED       ‐ALC2/2017

01.08.2017

IHQ Flle
101/80/050/00053/AM18/

ALC2/2017
01.08.2017

Lic.No/Date102 10207496

24.03.2017

Lic.No/Date:3110066640

29.03.2017

Status:

Deferred l

Defer Date:

1209.2017

MSME onl

Status:
Approved

Status:

I)eferred

‐Defer Date:
11209.2017

MSME on

RLA File

:31/83/040/00185/AM17/

INDUSTRIES PRIVATE
LIMITED,

RLA File

:11/24/040/00001/AM18/

Decision : The committee decided to ratify the norms based upon the written comments of DIPP

rvide lD No.12158/2017-TSW140 dated 01 .08,2017 as under:-
40

l. Net weight of export items at sl. No. !, 2, 3,4 & 5 may be specified as

11OOOKgs.,18000Kgs.,L200Kgs.,250Kgs&30glKgs.respectively'
2. lmport items from Sl. No. 1 to 200 may be allowed on net to net basis with,

accounta bilitY clause.

3. lmport items from Sl. No. 201to 226 may be allowed as 1.02 mtrs./mtr content

|

in the export items.
RA may take further necessary action accordingly.

:~~

貯
:

Decision : The Committee noted that the firm's application has been sent to
25.6.2017 for examination and comments. Case is Deferred lo 12.09.2017.

Fcase雨百 覇 面 源 面 万 涵 o17隔 高 N話30M OPTEL

HQ File

142 :01/80/050/00110/AM18/

IHQ File

l:01/80/050/00001/AM18/

Meet No/Date:9/80-     Status:

ALC2/2017         ‐Deferred
01.08.2017             1

‐Lic.No/Date:1110028276 1Defer Date:

13.042017 12.09.2017

Decision : 丁he Committee noted that DIET has sent deflciency letter no 17ノ 37ノ2017 dated

07 7 2017 to the firm to furnish information ltls decided to send final rerninder to the firm

to furnish reply falling which the case will be relected Wnhout further notice wtth direction

to pay appllcable custorYl duty with interest of EO[〕 C Case is Deferred to 12 09 2017

Case No.:1/3/80-ALC2/2017  Party NameiSIRIA IMPEX   Meet No/Date:9/80‐
PVT LTD.            ALC2/2017

01.08.20171143

Status:
Deferred

RLA File

:05/24/040/00013/AM18/

Lic.No/Date:0510402247 1Defer Date:

18.04.2017             112.09.2017

ユ



1144

Decision : The Committee noted that letter sent vide email to firm and RA on 12.6.2017 lo

forward 4 sets of application to DGFT HQ for consideration of the case. lt is decided to send final

reminder to RA & firm with request to furnish hard copy of application within 15 days failing

which case will be treated as closed and withdrawn from agenda.case is Deferred to 12.09.2017.

CaseNo.:2/9180-ALC2l2Ol7 iarryName:PLANSEE INDIA MeetNo/Date:9/80- Status:
DeferredALC2/2017

HQ File

:01/80/050/00180/AM18/

Declslon:The Committee noted that denciency raised by DIPP vide their U O No 12/58/2017-

TSW/144 dated 01 8 2017 :tis decided to ca‖ forthe fo‖ owlng lnformatlon from the flrm:―

1. lnformation in respect of Sl. No. 3, 4,5,
product wise.

2. Size and weight of Tungsten Sheet

manufactured.
3. Sale price of ttungsten scrap generated during the manufacturing process

documentary evidence like coples of sale invoices.

Case is Deferred to 12 09 2017

Case No.:3/9/80-ALC2/2017  Parり Name:PLANSEE INDIA ‐Mcet No/Date:9/80-

supported by

ALC2/2017
01.08.2017

HQ File Lic.No/Date10710 H 1486 Defer Date:

:01/80/050/00181/AMl8/ :071241040100300/AMl7/ 26.04.2017

Decision : The Committee noted that deficiency raised by DIPP vide their U.O.No. 12t5812017-

,TSW /'145 dated 01 .8.2017.It is decided to call for the following information from the firm :-

ld(r'tr 1. lnformation in respect of Sl. No. 3,4,5,11- & 12 of Standard Deficiency Format, export

product wise.

2. Size and weight of Molybdenum Sheet blank supported by size of component to be

manufactured.
3. Sale price of Molybdenum scrap generated during the manufacturing process supported

by documentary evidence like copies of sale invoices.

,. Cr." is Deferred to 12.09.2017.

Case No.:5/9/80‐ ALC2/2017  Parり Name:PLANSEE INDIA Meet No/Date:9/80- Status:
Deferred

HIGH PERFORMANCE
MATERIALS PVT LTD

RLA File

:07/24/040/00299/AM17/

HIGH PERFORMANCE
MATERIALS PVT LTD

RLA File

IHIGH PERFORMANCE
IMATERIALS PVT LTD

HQ File              lRLA File
:01/80/050/00183/AM18/   1:07/24/040/00298/AM17/

01.08.2017             1

Lic.No/Date:0710111488 1Dcfer Date:

26.04.2017

LL & L2 of Standard Deficiency Format, export

blank supported by size of component to be

Status:
Deferred

ALC2/2017
01.08.2017

Lic.No/Date:0710111487 1Defer Date:

26.04.2017

,,. lb;gisiol i in" Corrittee noted that deficiency raised by DIPP vide their U.O.No'
'n" l,12ts1t2ot7-TSW /146 dated 01.g.2o1T.lt is decided to call for the following information from the

ltt, 
'-

I

i t. lnformation in respect of Sl. No. 3, 4,5,11 & 12 of Standard Deficiency Format, export

i product wise.

| 2. Size and weight of Tungsten Sheet blank supported by size of compoxnl l_: 
b.
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manufactured.
3. Sale price of Tungsten scrap generated during the manufacturing process supported by

documentary evidence like copies of sale invoices.

14gs1 \q/Date:9/80- Status:
ALC2/2017          Deferred
01.08.2017            1

147 HQ File              RLA File              Lic.No/Date:0910064974 1Defer Date:
:01/80/050/00055/AM18/      109/24/040/00028/AM18/      27.04.2017             12.09.2017

1)ecision:The Committee noted thatthe firm's applicatlon has been sentto DIPP on 26 7.2017

for examination and comments Case is Deferred to 12 09 2017

Case is Deferred to 12 09 2017

Case No.:55/3/80-ALC2/2017 Patty Name:FRIZAIR
PRIVATE LIMITED

ICase No.:4/9/80-ALC2/2017 Party Name:PLANSEE INDIA Meet No/Date:9/80-
HIGH PERFORMANCE
MATERIALS PVT LTD

RLA File

ALC2/2017
01.08.2017

Status:
Deferred

Lic.No/Date:0710111499 1Defer Date:IHQ File

:01/80/050/00182/AM18/ :07/24/040/00305/AM17/ 28.04.2017

IDecision:丁he Cornmittee noted that deficiency raised by DIPP vide their U O No 12ノ 58/2017-|

TSW/148 dated 01 8 2017 1tis decided to ca‖ forthe fo‖ owing information from the firm i―

148 1. lnformation in respect of Sl. No. 3, 4,5, LL & LZ of Standard Deficiency Format, export,
, product wise.

2. Size and weight of Molybdenum Sheet blank supported by size of component to be: 
manufactured.' 3. Sale price of Molybdenum scrap generated during the manufacturing process supported

: by documentary evidence like copies of sale invoices

Case is Deferred to12 09 2017

Case No.:6/9/80‐ ALC2/2017  Parり Name:PLANSEE INDIA Mcet No/Date:9/80¨
HIGH PERFORMANCE    IALC2/2017

IHQ File
101/80/050/00184/AM18/

Status:
Deferred

Defer Date:

Decision:The Commntee nOted that deiciency raised by DIPP vide their U O No

12′58/2017-丁 SllV′149 dated 01 8 2017 1tis decided to ca‖ for the fo‖ owing information from the

MATERIALS PVT LTD

RLA File

:07/24/040/00301/AM17/

101.08.2017

1Lic.No/Date:0710111497

28.04.2017

lrm i‐

1491
:

|

11&12 of Standard Deficiency Format′ exportl

component to be:

process supported I

7. lnformation in respect of Sl. No. 3, 4,5,
product wise.

2. Size and weight of Molybdenum Sheet

manufactured.

blank supported by size of

3. Sale price of Molybdenum scrap generated during the manufacturing

by documentary evidence like copies of sale invoices.

Case is Deferred 1o12.09.2017.

3々
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Case No.:31/9/80-ALC2/2017 Parり NameIPERMANENT   ,Mect No/Date:9/80-
IMAGNETS LIMITED      ‐ALC2/2017

.01.08.2017

HQ File

:01/80/050/00209/AM18/

Status:
Approved

Status:
Approved

on the

156 Decision : The committee decided to ratify the norms based upon the written comments of DIPP
vide lD No.12158/2017-TSW150 dated 01 .08.2017 as under:-

1. Quantity of import item may be allowed as applied for i.e. 8804.512 Kgs. as 1.82 Kgs./Kg.

content in the export item after taking L/3'd recovery form scrap.

RA may take further necessary action accordingly.

RLA File

:03/95/040/00088/AM18/

RLA File

103/95/040/00028/AM18/

RLA File

:05/24/040/00079/AM18/

PVT.LTD

RLA File

:05/23/040/00081/AM18/

RLA FHe
:05/24/040/00114/AM18/

Lic.No/Date:0310813192  :

11.05.2017

Meet No/Date19/80-

ALC2/2017
01.08.2017

Lic No/Date:0310813252

1205.2017

the norrns based

HQ File

:01/80/050/00109/AM18/

152‐ HQ File

:01/80/050/00193/AM18/

153 1HQ File

:01/80/050/00198/AM18/

154 1HQ File

101/80/050/00199/AM18/

Case No.:48/5/80-ALC2/2017 Parり Name:L&T HOWDEN
PVT LTD.,

15l Decision : The committee decided to ratify
recommendation of DHI as under:-

lmport items allowed under GN-4 for Engineering products.

RA concerned may take further necessary action accordingly.

CaseNo.:15/gl8}-ALC2l2Oll ParryName:MACAWBER MeetNo/Date:9/80-
BEEKAY PVT. LTD. ALC2I2OI1

0l .08.2017

Status:
Deferred

Decision : The Committee noted that the firm's application has been sent to MSME. lt is decided
to send the application to DHI for examination and comments. Case is Deferred to 12.09.2017.

Case No.:20/9/80‐ ALC2/2017 Paty Namc:CORNING Mcet No/Date:9/80- Status:
DeferredTECHNOLOGIES INDIA    ALC2/2017

Lic.No/Date:0510402658 ‐Defer Date:
22.05.2017             1

01.08.2017             .

Lic.No/Date:0510403029 ‐Defer Date:

05.06.2017             1

Status:
Deferred

Lic.No/Date:0510403047 1Defcr Date:
06.06.2017             1

Decision : The Committee noted that the firm's application has been sent to MEIT on 26.7.2017
for examination and comments. Case is Deferred to 12.09.2017.

Case No.:21/9/80-ALC2/2017 :Parり Name:MACAWBER   Mcet No/Date:9/80-
IBEEKAY PVT.LTD.     :ALC2/2017

.01.08.2017

Decision : The Committee noted that the firm's application has been sent to MSME. lt is decided
to send the application to DHI for examination and comments. Case is Deferred to 12.09.2017.
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lDecision : The Committee noted that deficiency raised by DIPP vide their U.O.No'

,rr',126g2}17-TSW /155 dated 01.8.2017 .lt is decided to call for the following information from the

rfirm :-

II 1. lnformation in respect of Sl. No. 3, 4, 5, 6, 8 & 9 of Standard Deficiency Format,
Ii exPort Product wise.

, 2. lnformation in respect of Sl. No. 11 of Standard Deficiency Format, for import

i item at Sl. No. 8.
I

l. C"r" is Deferred 1o12.09.2017.

ICase No.:32/9/80‐ALC2/2017 Parり

|

澁 蕊扁

Meet No/Date:9/80-

Name:UNDERCARRIAGE   IALC2/2017
AND TRACTOR PARTS    ,01.08.2017
PVT.LTD.

Status:
Deferred

Lic.No/Date:0310813834 1Defer Date:

07.06.2017             12.9.2017

Status:
Deferred

Date:12.9.2017

DHI on 26.7 .2017
norms approved by

Status:
Deferred

IHQ File
101/80/050/00204/AM18/

IRLA File

l:03/95/040/00182/AM18/

RLA File

:56/24/040/00012/AM18/

ALC2/2017
01.08.2017

Lic.No/Datc:5610005155
‐08.06.2017

156

iCase No.:11/9/80‐ALC2/2017 Party Namc:D00WON     Meet No/Date:9/80‐
AUTOMOTIVE SYSTEMS  ‐ALC2/2017
1ND:A PRIVATE LIMITED  01.08.2017

HQ File RLA File :Lic.No/Date:0410163193 Defer

:01/80/050/00189/AM18/   1:04/24/040/00055/AM18/   108.06.2017

Decision: The Conlrnittee noted that the firm's application has been sentto

for examination and comments lt is decided ask the firm to furnish earller

committee for same export product  Case is Deferred to 12 09 2017

1Case No.:14/9/80‐ ALC2/2017 Party Name:D00WON    IMeet No/Date19/80-
|                   IAUTOMOTIVE SYSTEMS  IALC2/2017
1                  lNDIA PRIVATE LIMITED 101.08.2017

HO File RLA File Lic.No/Date:0410163194 Defer
157 

,o igoto50/00192/AM I 8/ :04t24t040t00056/AM l8/ 08.06.2017 Date:12.9.2017

Decision The Committee noted that the firm's application has been sent to DHI on 26.7.2017

for examrnation and comments. lt is decided ask the firm to furnish earlier norms approved by

committee for same export product . case is Deferred to 12.09.2017.

FLEX  Meet No/Date:9/80-Case No.:26/9/80‐ ALC2/2017 Patty Name:MODERN
IELECTRICALS,

Status:
Approved

:

I)ecision:The conlmlttee decided to ra」 fy the norms based upon the written comments of DIPP
lvide lD No 12′58/2017-TStrv/158 dated 01 08 2017 as under:―

1. Word``of relevant thickness"may be sufflxed with the description

露肥 Flffよ 1品 b淋 :∬1」kyttL∬ 鮒 l鷺 呪 ∬
item at Sl.No.1.

2。  Word``ofrelevant thickness"may be sufflxed wiJl the description

露肥FlfTllbtti∬ 1」k:よ電L出‰鳳鷺鷲∬



3.Quantity of import item at

as 1.05 Kgs./Kg. content

'RA may take further necessary action accordingly.

1  1CaseNo.:24/9/80‐ALC2/2017 Parり Name:THERMAX LTD,

(lNDIA)LTD.

Sl. No. 3 may be allowed as 25.62
in the export item at Sl. No. 2.

Meet No/Date:9/80-

ALC2/2017
01.08.2017

159 1HQ File              RLA File              Lic.No/Date:3110066782 
‐Defer Date:

|  :01/80/050/00202/AM18/    :31/83/040/00037/AM18/    12.06.2017        12.9.2017

1   1)ecision:丁 he Cornmittee noted that the firm's appllcatlon has been sentto DHl on 26 7 2017
1   for examination and comments Case ls Deferred to 12.092017

:05/24/040/00133/AM18/

Mcet No/Date:9/80-

ALC2/2017
01.08.2017

Lic.No/Dtte:0510403105

13.06.2017

Lic.No/Date:5310019417

15.06.2017

Mcet No/Date:9/80-

ALC2/2017

ⅣIT

Status:
Deferred

Status:
Deferred

Defer Date:

12.9.2017

It is decided
Deferred to

‐Status:     |

IDeferred

Defer Datel l

12.9.2017

MSME  onl

Status:
Deferred

11601器航50Ю 0194/AMl群
RLA File

Decision : The Committee noted that the firm's application has been sent to MSME.

to send the application to DIPP for examination and comments. Case is

12.09.2017

Case No.:2719180-ALC2l20l7 Party Name:TERUMO Mcet No/Date:9/80‐

16●HQ File

:01/80/050/00205/AM18/

PENPOL PRIVATE LIMITED :ALC2/2017
101.08.2017

Decision : The Committee noted that the firm's application has been sent to
26.7.2017 for examination and comments. case is Deferred lo 12.09.2017.

iHQ File
l:0 I /80/050/001 9slAM1 8/

RLA File

i53/24/040/00003/AM18/

RLA Flle

:05/24/040/00070/AM18/

ILic.No/Date:0510403145 Defer Date:

16.06.2017             12.9.2017

Case No.:17/9/80-ALC2/2017 Party Name:WINTAGE
ENGINEERS&
CONSULTANTS PVT.LTD. 01.08.2017

t62 Decision : The Committee noted that the firm's application has been sent to DIPP on

26.7 .2017 for examination and comments. lt is decided to send deficiency letter to the firm with

request to furnish information on following :-

lnformation in respect of Sl. No. 3,4,5, & 11 of standard deficiency format , export product wise.

Case is Deferred to 12.09.2017.

|  ICase No.:7/9/80‐ ALC2/2017  Parり NamellNDUS       Meet No/Datc:9/80¨     Status:
1  ‐                    IREFRIGERAT10N PVT LTD IALC2/2017         1Deferred

101.08.2017

Lic.No/Datc:0410163240 Defer Date:163.HQ File              lRLA File
1  101/80/050/00185/AM18/    :04/24/040/00038/AM18/   119.06.2017        12.9.2017
.   I)ecision:丁

he Cornmittee noted that the firm's application has been sentto MSME ltis decided

1 10 Send the ap口 ta10n tO DIPP for exammalo,型 ∞ mmentS・ _投 ,蠍 ■麟

2}



12092017

Case No.:18/9/80-ALC2/2017

164

IHQ File

:01/80/050/00196ノAM18/

|

165 1HQ File

l:01/80/050/00188/AM18/

Case No。 125/9/80‐

|  IALC2/2017

Pa=y Name:BORG WARNER Mcet No/Date:9/80-    Status:
IEMISS10NS SYSTEMS     ALC2/2017         1Approved

Ue.irio" : The committee decided to ratify the norms based on the recommendation of

DHI on repeat basis as allowed earlier in respect of AA No. 0510400317 dated

28.10.2016 in NC meeting No 02180 dated 25.4.2011 ( case no 73 )'
RA may take further necessary action accordingly.

Case No.:10/9/80‐ ALC2/2017 Parり Namc:S ANDP      Meet No/Date:9/80-

INDIA PVT.LTD

RLA File

105/23/040/00099/AM18/

'ENTERPRISES

IRLA File

:04/24/040/00058/AM18/

.01.08.2017

Lic.No/Date:0510403166
119.06.2017

1艦器
一

Status:
‐Deferred

Defer Datel

12.9.2017

Decision : The Committee noted that the firm's application has been sent to MSME

26.7.2017 for examination and comments. Case is Deferred lo 12.09.2017.

~た
燕雨藻西扇面

=蛋
万面百

iP".tyffime'closE Hl-eess
ILLP
{

Mcet No/Date:9/80-

ALC2/2017
101.08.2017

Lic.No/Date:0510403174

20.06.2017

and decided to ratify the norms

Status:
Approved

1 巖洒百―一一―――
―
1正面3

:01i80/050/00203/AMl8/ :051231040100097/AM18/
167'"' Decision : The committee deliberated the matter

:' - rc"* N u;llglSo.ALc rz Fe.tV Name:CPS OIL & GAS

I i leQutPN,IsNTS PVT LTD
l,l:i| "- _-*
I lHo rii" lRt-n rite
i 
I 68 

i,O vaolO50/00 I 79lAM I 8/ 7:03194t040/00237 t AMl8l

as

under:-
lmport items allowed as per GN-4 for Engineering products'

I' rRA concerned may take further necessary action accordingly

,Mcet No/Date:9/80-    Status:
IALC2/2017          1Deferred

101.08.2017

:Li8:｀も

'51は

bbibttf4iウ ウ b`feibiti
121.06.2017       112.9.2017

“

Decision : The Committee noted that the firm's application has been sent to MSME' lt is decided

to send the application to DIPP for examination and comments. Case is Deferred 1o2.09-2017.



Case No.:8/9 t8O-ALC2t20l7 Party Name:AUTOCOMP Meet No/Date:9/80- Status:

'CORPORATION PANSE :ALC212017 : Deferred

PRIVATE LIMITED 01.08.20I7

]HQ pile :RLA File ,Lic.No/Date:31 10066789 Defer Date:

:01/80/050/00186/AM l8/ :3 I /83/040/00044/AM l8/ 21.06.2017 12.9.2017

169 Decision : The Committee noted that the firm's application has been sent to DHI on 26.7 .2317

for examination and comments. lt is decided to send deficiency letter to the firm with request to

furnish information on following :-

lnformation in respect of Sl. No.1, 3,4,5, & 1 1 of standard deficiency format , export product

wise.
Case is Deferred to 12.09.2017 .

ICase No.:23/9/80-

ALC2/2017
LTD. 0108.2017

IHQ File             RLA File            Lic.No/Date:0510403205 Defer Date:
101/80/050/00201/AM18/     :05/24/040/00085/AM18/    122.06.2017            12.9.2017

‐Decision:The Committee noted that deiciency raised by DIPP vide thelr U O No 12/58′
2017-

‐17n‐丁SVV′ 170 dated 01 8 2017 It is decided to call for the following information from the firm :-
1170

1. Quantity of export items condensor coils & Evaporator coils in Nos.;

also in addition to their weights.

2. lnformation in respect of Sl. No. 4, 5 & Ll of Standard Deficiency

Format, export Product wise.

I Case iS Deferred to12.09.2017.

Paty Name:SPIROTECH   Meet No/Date:9/80-    Status:
HEAT EXCHANGERS PVT.ALC2/2017        .Deferred

INDIA PVT LTD OI.O8.2OI7

, rHe File IRI-R f it" Lic.No/Date:31 10066795 Defer Date:
I ,,oitgolo50/00191/AMl8/ :3ttl2lo40l0o228llu17l 23.06.2017 t2'9'2017

Decision : The Committee noted that deficiency raised by DIPP vide their U'O'No'

-7iiano17-TSW 
t171 dated 01.B.2oi7. tt is decided to call for the following information from the

rfirm :-

1. Quantity of import items at Sl. No. 1 & 2 in Kgs'

2. Specific use of import items in the manufacture of export products and

basis/justification for their quantities.

|   l case is Deferred to12 09 2017

ICase No.:13/9/80-ALC2/2017

「

Paty Name:EMERSON     Meet No/Date:9/80-
‐CLIMATE TECHNOLOGIES IALC2/2017

Status:
Deferred

Status:
Deferred

101.08.2017

1Lic.No/Date:3H0066796 Defcr Datc:

123.06.2017             12.9.2017

11五rり 1ヽ林

`:ヽ

11良6 iNbiA   IMcetNo/Datei9/80-

CORPORATION PRIVATE  ALC2/2017
LIMITED

|口
21器航勇/話勇I蔦蔦

RLA File

131/83/040/00047/AM18/

I n..t.ir" r *etommittee noted that Jeficiency raised by DIPP vide their U.O.No. 1215812017-

I iiswll, dated 01 .A.2017. tt is decided to call for the following information from the firm :-

li 6d
ra"i €to RiE/[<. .\XP.

od o$;ocrtsilmm-Hffi".s-f onffi,"ffi,"ffiffi*
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1. lnformation in respect of Sl. No. 11 of Standard Deficiency Format,
import item at Sl. No. 1.

2. Specific use of import item at Sl. No. 3 (Glass Beads) in the manufacture
of export product and basis/justification for its quantity.

for

‐ Case is Deferred to12 09 2017

Case No。 :22/9/80-ALC2/2017

HQ Filc

:01/80/050/00200/AM18/

Paty Name:DEEPS T00LS
PVT.LTD.

IRLA File

130/24/040/00006/AM18/

Meet No/Date:9/80-

ALC2/2017
01.08.2017

1Lic.No/Date:3010104070

130.06.2017

Status:
Approved

173 Decision : The committee deliberated the matter and decided to ratify the norms as
under :-
lmport items allowed under GN-4 for Engineering products.

RA concerned may take further necessary action accordingly.

ICase No。 :9/9/80‐ ALC2/2017  Parり NamelMAFLOW INDIA ‐Meet No/Date:9/80-
PRIVATE LIMITED       ALC2/2017

Status:
Deferred

101.08.2017

1Lic.No/Date:3110066804 1Defer Date:IRLA F‖e

:01/80/050/00187/AM18/      :31/83/040/00049/AM18/      0507.2017 12.9.2017

Decision : The Committee noted that the firm's application has been sent to MSME. lt is decided
to send the application to DIPP for examination and comments.Case is Deferred to 12.09.2017
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CATEGORY“A"

S No 207

S No 208

S No 210

S No 212

匂 |

Case No A/R-01 M/s Decon
lndia   Plastics

Pvt Ltd,Pune

HQF No 01ノ80/050′00009/AM15/DESI Lic No &date

Meeting No. 09/18 RA F No 31ノ83ノ040ノ 00231/AM14 3110062832
Date 26 02 2014Date:01082017 Request for revision of norms

Decision:The Committee noted that the lrm:s request has been sent to MSME(ChemiCal)On

17 03 2017 for cornments Case ls Deferred to 12 9 2017

Case No A/R‐90 M/s. Terumo
Penpol Ltd.,

HQF No 01/80/050/00073/AM16/DESI Lic No &date

Meeting No. 09/18 RA F No53/21/040′ 00002/AM10 5310008377
Date 28 05 2009

Datei 01 08 2017 Request for fixation of norms

Decision:The Committee noted that the lrm's request haS been sent to MSME(ChemiCals)on

08 03 2017 forcomments Case is Deferred to 12.92017

Lic No &dateHQF No 01ノ 80/050/00489/AM15ノ DESiMノs.Transasia

Bio Medicals

Ltd.:Mumbal

Case No AIR-155
5310008377

Date 28 05 2009
RA F No03ノ 95/040′00564ノAM15Meeting No. 09/18
Request for fixation of normsDatei 01 08 2017

15 has been sent to DEIT on

22.01.2016 for comments. lt is decided to remind DEIT to expedite their comments'

Case is Deferred to 12 9 2017

Case No.AIR‐ 104

Engineering Pvt.

Ltd., Hyderabad

Mノs Azad ノ00404′AM15ノDESI Llc No &date

Meeting No. 09/'18 RA F No 09/24′040/00279/AM15 0910060956

Date 12 09 2014
Date:0108.2017 Request for fixation of norms

the written comments of DHI U'O

No. TSWB FN 3 (92 \12015 dated Nily July, 2015. ( copy of the letterattached ).

RA may take further necessary action accordingly..

S No 211
0637/AM15/DESICase No AIR-107

0910061508

Date 08 01 2015
RA F No 09′24′040/00542/AM15

Request for fixation of normsDate1 01 08 2017

t firm's request dated 22'08 2016 has been sent to DHI on

DHI on 09.11.2016 and
07 10 2016 and additional informatlon dated 08 11 2016 also sent to

19 5 2017 Caseis Deferred to 12 9 2017

HQF No 01′80ノ 050/00438′AM15ノDESlM′s Toshiba」 SW
Power  Systems
Pvt Ltd,Chennai

Case No AIR-114
0410158680

Date 13 06 2014
RA F.No 04/24′040ノ00060′AM15
Request for revl…Datei 01 08 2017 nt u'offihe norms based upon the written c

No TSVVB 3ノ165/2014 dated 01 8 2017(copy Of the letter attached)

S.No.209

M/s Azad

Englneering  PVt

Ltd,Hyderabad

Lic No &date

Meeting No.09ノ 18

Lic No &date

Meeting No 09/18



S No 213

Case No AIR-115 M/s Automat
lrrigation  Pvt

Ltd,Delhi

HQF No 01/80/050ノ 00270/AM14/DESl Lic No &date

Meeting No. 09/18 RA F No05/23/040/00199/AM14 0510362949
Date 20 08 2013Date:0108.2017 Request for fixation of norms.

t dated 17.09'2016 has been sent to MSME

(Chemical) on 07.10.2016 for comments. lt is decided to remind MSME to expedite their comments.

Case is Deferred to 12.9.2017.

S No 214

S No 215

S No 216

S No 217

S No 218
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Case No AIR-118 Mノs Veeline

Media  Ltd,

Kolkata

HQF No 01/80/050/00211ノ AM17ノDESi Llc No &date

Meeting No. 09/18 RA.F.No 02ノ24/040/00001ノAm17 0210206671

Date 10 05 2016Datei 01 08 2017 Request for amendment / revision of norms.

Decision::The committee decided to modify the norms based upon the wntten cOmments of DIPP
vide lD No 12ノ 58ノ2017¨ TSVV/118‐ArR dated 01 08.2017 as under:‐

1. Total net of export products mav be modified as 161.34 M丁 .

2。  Weight ofimportitems at Sl.No.1,3,4&5 mav be specified as 48 MT,3.17 MT′ 3.17M丁 &

11.6 Mtt respectively.

3.Quanuties Of import items at SI.No.1l may be allowed as 57100 Kgs.as l.02 Kgs./Kg.

contentin the export product.

RA mav take funher necessary aclon accordingly

Case No AIR-159 M/s Shaklman
Rub Rolls P Ltd:
Kanhal

F No 01′ 80/050′00427/AM15/DESI Lic. No. and date

Meeunq No 09ノ 18 RLA No 33/24/040ノ 00007/AM15 3310030078
Date 16 09 2014

Datei 01 08 2017 Request for re-consideration on

ratification of norms.

Decision The Conlmittee noted that the firm's request dated 10 08 2016 has been sentto MSME on
08 02 2017 for comments Case is Deferred to12 9 2017

Case No A/R-160 Mノs Nucon
Aerospace Pvt
Ltd,Hyderabad

F No 01ノ 80/050ノ00232/AM17/DESI Lic No. and date

Meeting No 09/18 RLA No 09/24/040700717/AM16 0910063349
Date 02 03 2016

Datei 01 08 2017 Request for ratification of norms.

Decision:The Committee noted thatthe MSME deflciency letter dated 17 03 2017 sentto the firm on

21 03 2017 and inalreminder sent through e mall on 31 7 2017 Case is Deferred to 12 09 2017

Case No A/R-161 Mノs Deepeeka
Exports Pvt

Ltd,Meerut,
UP

F No 01/80ノ050ノ 00018′AM17ノDESI Lic. No. and date

Meeung No.09ノ 18 R日早M餌∝Zttκ降0/00371′AM16 0510396524
Date 04 12 2015

Date1 01 08 2017 Request for ratification of norms.

Decision:The Committee noted thatthe lrm's request dated 12 12 2016 has been sentto MSME on
08 02 2017 for cornrnents ltis decided to remlnd MSME to expedite their cornments

Case is Deferred to 12 9 2017

Lic No and dateF No.01ノ 80ノ06oノ00298ノAM17ノDESiM/s:sgec
Heavy
Engineering

Ltd,Noida

0510398883
Date 22 06 2016

RLA No 05/23/040/00149/AM17
Request for re-consideration of norms.Date:01082017

Oecision:Tne committee deliberated on the case and decided to modify the expon product wlh the

recommendation of DHI as 2200 Ton Mechanical instead of 600 TOn Mechattcal press 理

Иユ



S No 219
F No 01/80'050/00263′ AMl呻

0310805471
Date 14 07 2016

RLA No 03′ 94/040′00205/AM17

Date:01082017
lT on 23'03 '2017 for

comments. Case is Deferred lo 12.09.2017.

1′AM17ノDESIM/s Apar
lndustries Ltd.,
Mumbai

Case No A/R-180
0310806250
Date 14 07 2016

0ノ

…
for amendment of norms.Date:0108.2017

032∝ 7b

comments. Case is Deferred 1o12.9.2017.

F No01/80′ 050/00566′ A¨M/s Bharat
Heavy
Electricals Ltd,

丁iruchlrapalli

Case No AIR-182
0410154551
Date 23 01 2014

Date:01082017

28J '2017

sent to DHI on 31.7.2017 for comments.case is Deferred to 12'9.2017.

-0′

00036ノAM17/DESIMノs Godrei

&BoyCe
Mfg Co
Ltd,

Mumbal

Case No ⅣR-183
0310800216
Date 10 11 2015

621ノAM16
Requesl for correction in ratification of

Datei 01 08 2017

σused he

matter and deficiency ralsed vide letter No.12/47/2017-TSW/183-A/R dated 20/06/2017 sent to the flHη
 On

31.7.2017.Case_iS Deferred t0 12 9 2017

′AM14ノDES.|M/s Kelvion
lndia Pvt. Ltd.,
(Formerly
known as GEA
Ecoflex lndia
Private
Limited,Pune

Case No AIR-187

0310766285
Date 15 01 2014

RLA No 03/94/040Ю OQ旦≦旦金墨生1生
Requestfor ratinca10n Of normsDate:01082017

剛P励 Mde

u O dated 28 03 2017 sent to the firm on 19.04 2017 through e‐
mail and flnal reminder sent on

30 6 2017 vlde email Case is Deferred t012 9 2017

S.No.224
0223/M17/DESICase No AIR-19

0310804703
dt 16 05 2016

RLA No 03ノ 95ノ040′ 00743ノAM16Meeting No 09ノ 18

Date:01082017
7/2017-TSW/ 19-

A/R dated 2010612017 and letter sent to the firm to furnish information through e mail on 3l '7 '2017 '

case is Deferred…

%タ
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…
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F No 01′ 80/050/00354/M15/DESIM/s Tema
lndia Ltd,

Mumbal 0310787039
dt 18 07 2014

RLA No 03ノ 95′040′00335ノAM15
for re-fixatron of norms.Date:01.082017

ude htt lettσ  No lν47201■

TSW/20¨A/RL datcd 20/06/2017 and lettcr sent to the flrm to furnish infolHlation through e Fna‖
On 31.7.2017.

Case is Deferred to12 9 2017

092′AM17/DESi

0510394195
dt l1 05 2016

RLA No 05ノ 23ノ040′00004/AM16

Datei 01 08 2017

been sent to DIPP on

05 05 2017 for comments. Case is Deferred t012 9 2017

F No 01/80′050′ 00362/AM17/DESICase No A/R-23

0510399393
dt 09 08 2016

-304Request for re-consideration ofDate:01082017

Decision: The committee decided to ffie written comments of DIPP

vide tD No.12158/2017-TSW23-A/R dated 01.08.2017 as under:-

L Quantity of import item at Sl. No. I may be allowed as 238800 Kgs' as l'0493 Kgs/Kg'

content in the exPort Products '

Z. quantity of import iiem at Sl. No. 2 may be allowed as 1020000 Kgs' as l'0493

Kgs/Kg. content in the export products

3. qrunti! of import item ;t Sl. No. 3 may be allowed as 294000 Kgs. as 1.0493 Kgs/Kg'

content in the exPort Products'
Total quantity of import items at Sl. No.6 &7 puttogether may be restricted as 901200 Kgs' as l'0493

Kgs/Kg. content in the export products

RA may take further neceggsry 3e!i9q

…

M′s GEA VVESTFALIA
SEPARATOR INDIA
PRIVAttE LIMI丁 ED,

BANGALORE

肩π万薫下市ごπ天蒟亜L′040/00125/AM16
Requed d SEZ BangJo貯 br i挙訓°n`可
Scrap/wastage norms for the export product

Decanter Centrifuge, Oil purification unit as

Date:01082017

ntto MSME on

05 05 2017 for co

SI No 229

Llk

F No 01′ 80/050′00053′AM17′DESIMノsSAND W
」EWELLERY
PRIVATE
LIMl丁 ED,
BANGALORE

Case No AIR-25

0710108479
Date 08 07 2015

雨 雨 面 豆 雨 40/00125/AM46
Request tor re-fixation of norms.Dated:0182017

erlt to MSME on

05052017f



S.No 230
Case No.AIR-26 Mノs Clyde

Bergemann
india Private

Limled,Noida

F No 01′ 80/050/00125/AM16ノ DESi Lic No and
date

Meetinq No 09/18 RLA No 05/23/040/00049/AM16 0510394296
Date 19 05 2015Dated:0182017 Request for amendment of norms.

Decision:The Committee noted thatthe firm'srequestdated10102016hasbeensenttoMSMEon
ll.05 2017 for comments Case is Deferred to 12 9 2017

F No 01/80/050/00037ノ AM17/DESIMノs TPP
Bo‖ ers Pvt

Ltd Mumbal

Case No A/R-27

0310801039
Date 15 12 2015

FLノ 1ヽ0oIX動に圧ソ040′00696ノAM16Meeting No 09/18
Request for amendment of norms.Datedi 01 8 2017

te' senior Manager of

the company appeared before the commiitee heeting no O6 dated 20'6'2017 ' He has submitted
^ ^^* ^f El^ilar

Case is Deferred to 12 9 2017

related pap"r, and stated that their export product "Aoiter Throat Omega Panel" is a part of Boiler

and notthe capital goods hence it is not covered under SION C- 1647' The committee in the

fr.r"n." of tetnnicit representative agreed to the firms submission that earlier norms allowed is to

be revisited and directed to send the firms representation to DHI to re- examine the matter and furnish

their comments. The information furnished by the firm sent to DHI on 01'8.2017 for their comments

F No 01′ 80/050ノ00214/M17′DESIM/s Tema
india Ltd,

Mumbal

Case No AIR-63

0310804782
dt 18 05 2016

04

Date:01082017
d;i en sent to DIPP on

28 07 2017 CaSeis Deferred t0 12 9 2017

FRESH REPRESENTAT:ON CASES

F No 01/80′ 050/00213′ M17′DESIM/s Tema
lndia Ltd.,
Mumbai 0310804781

dt 18 05 2016
4

for re-fixation of norms.Date:01082017
耐 b ttPP on

28 07 2017 Case is Deferred to 12 9 2017

Si.No.234

F.No.01/80/050/00823/AM12/DES.1/M/s Larsen & TOurbo
Ltd.,Mumbai

0310564122
dated

ll.03.2010

餅¨
Request for amendment of

Dated:1082017

ent to D|PP on

28 07 2017 Caseis Deferred t0 12 9 2017

И5戸



SI.No
Case No.ⅣR-66 M/s Larsen & Tourbo

Ltd., Mumbai
F.No.01/80/050/00487/AM12/DE
S.1/Part

Lic. No.
and date

Meeting No. 09/18 RLA
No.03/95/040/00749/AM12

031067361
9 datcd

30.12.2011Datedi l.08.2017 Request for amendment of
norms.

Decision:丁 he commmee declded to modry the nOrms~based upon thё  w百tten comments of DHI

U.O No TSVVB 3ノ 61/201l Dated N‖  8/2017 (copy Ofthe letter attached)

RA mav take further necessary action accordingly

ゼド6 ●計0二軽
魚     品 鴇・D

回轟 取 押 壺 肇
帝鸞彙熙簿乱ごEF叩F雪 ROい ｀9:｀

…
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Department of Industrial Policy & Promotion
少 ノP

(TSW)

NC Meeting dated 01/08/2017-Case No。 27/2/80(M/s Godrq&Boyce Mfgo Co.
Limited)(Advance Authorization No.0310800127 dated 06.11.2015)

Advance Authorization may be ratified as under:

l. Net Weights of export products from Sl. No I to I I may be specified as under:

Sl.

No.
Net Export
weight
(Kss.)

Sl.

No.
Net Export

weight

(Kgs.)

SI.

No.
Net Export
weight

(Kgs.)

SI

No.
Net Export
weight

(Kgs.)
1 369 4 159 7 173 10 151

2 346 く
υ 151 8 166 146

●
， 352 6 181 9 159

2. Word "Relevant" may be prefixed with the description of import items at Sl.
No. 1to4&.7.

3. Quantity of import item at Sl. No. I may be allowed as 1406.38 Kgs. as
1.353 Kgs./kg. content in export items after taking l5 o/o recovery from scrap.

4. Quantity of import item at sl. No. 2 may be allowed as 1605.3 Kgs. as
1.527 Kgs.lkg. content in export items after taking 15 0/o rccovery from scrap.

5. Quantity of import item at Sl. No. 3 may be allowed as 97.86 Kgs. as
3.50 Kgs.lkg. content in export items after taking l5 o/o recovery from scrap.

6. Quantity of import item at Sl. No. 4 may be allowed as 47t.45 Kgs. as
4.23 Kgs./kg. content in export items after taking 15 o/o recovery from scrap.

7. Import items at Sl. No. 5 & 6 may be allowed on net to net basis with
accountability clause.

8. Quantity of import item at Sl. No. 7 may be allowed as 319.69 Kgs. as 2.60
Kgs./kg. content in export items after taking 15 Yo recovery from scrap.

Norms committee may take a view

′
′

(S.K.Jain)
Development Officer

011_′ 12‐′lL

Norms Committee I
DIPP No.12//58/2017-TSW/21 dated 01/08/2017
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Department of Industrial Policy & Promotion 
'2 I P/'

(rsw)

NC Meeting dated 01/08/2017 - Case No. 8212/80 (M/s Dynamatic Technologies
Limited) (Advance Authorization No. 0710109198 dated 23.12.2015)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3, 4, 5, 6, 8, 9 & l1 of Standard Deficiency
Format, export product wise.

2. For net weight of components to be manufactured from import items at Sl. No. I
to I & 46 to 53 , details of components with net weights thereof may be indicated.

Norms committee may take a view

/~ζ 再 面 い 7ェ

(S.K.Jain)
Development Officer

Norms Committec I
DIPP No 12/58/2017-TSW/24   dated 01/08/2017

t4も
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017 - Case No. 95/2/80 (l\{/s Pyro Electronic Instruments Goa
Pvt. Limited) (Advance Authorization No. 1710006239 dated 07.01.2016)

Advance Authorisation may be ratified as under:

l. Words "L: 373.33 mm" may be suffixed with the description of export item at
SI. No. 7.

2. Words "L: 446.86 mm" may be suffixed with the description of export item at
Sl. No. 8.

3. Words "L: 330.79 mm" may be suffixed with the description of export item at
Sl. No. 9.

4. Words "L: 472 mm" may be suffixed with the description of export item at Sl.
No. 10.

5. Words "L: 412.33 mm" may be suffixed with the description of export item at
Sl. No. 11.

6. Import items from Sl. No. I to 7 may be allowed on net to net basis with
accountability clause.

7. Quantity of import item at Sl. No. 8 may be allowed as 2273.7 Kgs. as

1.088 Kgs./Kg. content in export items at Sl. No. 3,4,7,10 & 11 after taking
50 oZ recovery from scrap.

8. Quantity of import item at Sl. No. 9 may be allowed as 1037 Kgs. as

1.088 Kgs./Kg. content in export items at Sl. No. I & 8 after taking 50 %
recovery from scrap.

9. Quantity of import item at Sl. No. l0 may be allowed as 1895.04 Kgs. as

1.088 Kgs./Kg. content in export items at Sl. No. 2 & 9 after taking 50 %
recovery from scrap.

Norms committee may take a view

-rLg|, No - 37
?rYP

-ffir1y.tL_
(S.K.Jain)

Development Officer
Norms Committee I
DIPPNo. 1215812017-TSWl27 dated 0110812017

\q
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Department of Industrial Policy & Promotion D ITT
(rsw)

NC Meeting dated 0110812017 - Case No. 52123180 (M/s Pyro Electronic Instruments
Goa Pvt. Limited) (Advance Authorization No. 1710006423 dated 29.07.2016)

Reply submitted by the firm vide letter dated 22nd Jtne,2017 has been perused
and is not complete/proper and they may be asked to submit the following information :

1. Difference in export items at Sl. No I to 8 and 9 to 32 with the length of
Thermowell in each export item.

2. Net weight of Thermowell in each export items at Sl. No. I to 30
fabricated from Bars ( import items at S. No. 5,6 & 8 to 1l).

3. Weight of Forgings ( import items at Sl. No. 35 &,36)
4. Net weight of machined forgings fabricated from import items at Sl. No.

35 &36
5. Justification/basis for the quantities of import items.

Norms committee may take a view

議静 12●J「

Development Officer
Norms Collllmittee I

DIPP No.12/58/2017-TSW/58   dated 01/08/2017

鋼
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017 - Case No. 30/9/80 (IWs Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310809364 dated 28.11.2016)

Advance Authorization may be ratified as under:
1. Net Fabricated weights of 238.452 MT, I14.94 MT,94.15 MT & 94.15 MT

may be specified with the quantities of export items at Sl. No. 1,2,3 &. 4
respectively.

2. Word "Relevant" may be prefixed with the description of import items at Sl.
No. 1,3,4, 11 & 15.

3. Quantity of import item at Sl. No. 1 may be allowed as 488685 Kgs. as

1.091 Kgs.lkg. content in export items after taking l/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 231 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e.

39391 Kgs. as 1.05 Kgs./kg. content in export items.
5. Quantity of import item at Sl. No.3 may be allowed as 1.05 Kgs./kg. content in

export items as claimed by the firm.
6. Quantity of import item at Sl. No. 4 may be allowed as 439 Kgs.(8.464 Meters)

inclusive of 2 Yo wastage.
7. Quantity of import item at Sl. No. 5 may be allowed as 6 Nos. on net to net basis.

Duty free weight of this item may be allowed as applied for i.e. 413.1 Kgs. as

1.02 Kgs./kg. content in export items.
8. Quantity of import item at Sl. No. 6 may be allowed as 6 Kgs. (6 Nos.) on net to

net basis.
9. Quantity of import item at Sl. No. 7 may be allowed as 158 Kgs. (71 Nos.) on net

to net basis.
10. Quantity of import item at Sl. No. 8 may be allowed as 13.46 Kgs. (64 Nos.) on

net to net basis.
11. Quantity of import item at Sl. No. 9 may be allowed as 509 Kgs. (112 Nos.) on

net to net basis.
12. Quantity of import item at Sl. No. 10 may be allowed as 114.4 Kgs. (20 Nos.)

on net to net basis.
13. Quantity of import item at Sl. No. 1l may be allowed upto 2 % of FOB value of

exports.
14. Quantities of import items at Sl. No. 1213 & 14 (welding consumables) may be

allowed as 14917.4 Kgs.,7312.4 Kgs. & 3085 Kgs. respectively.
15. Quantity of import item at Sl. No. 15 may be allowed as 2 Nos. on net to net

basis. Duty free weight of this item may be allowed as 2550 Kgs. as

1.02 Kgs./kg. content in export items
Norms committee may take a view

Norms Committee I
DIPP No. 1215812017-TSW/75 dated 0110812017

-/-'r=

(S.K.Jain)
Development Officer

51
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Department of lndustriaI Policy&Promotion

(TSW)

NC Meeting dated 01/03/2017‐ Case No.42/23/80(M/s Precision Equipments(Chennai)
Pvt.Limited)(Advance Authorization No.0410162588 dated 20.12.2016)

Advance AuthoHzation may be ratifled as under:

l Quantity Ofimportitem at SI No l may be allowed as 14 Nos(5804 Kgs)on
net to nct basis、 vith accountability clause

2 やVord``Rclcvant''may be prcflxed、 vith the description of import items at Sl
No 2&3
3 Quantities ofimportitems at SI No 2&3 may be allowed as 19 213 MT&
1 008 MT rcspectively as 1 05 Kgs./Kgo content ion cxportitems.

NonnscOmmhec mりぬke a宙ew          4重
爾
き
"Jニ

Development Offlcer

Norms Committec I
DIPP No 12/58/2017‐ TSW/81   dated 01/08/2017

5ユ



onA't'z- eilV* 4ntr1 N0-82
Department of Industrial Policy & Promotion

D /?P
(rsw)

NC Meeting dated 0110812017 - Case No.2819/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No.0310809960 dated 20.12.2016)

Advance Authorization may be ratified as under:

1. Net Empty weight of 26000 Kgs may be specified with the quantity of
export item.

2. Quantity of import item at Sl. No. I may be allowed as 20 Nos. on net to net
basis. Duty free weight of this item may be allowed as 9724 Kgs. as
1.57 Kgs./kg. content in export item after taking 20 o/o recovery from scrap.

3. Quantity of import item at Sl. No. 2 may be allowed as l0 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 5 Kgs. as
1.05 Kgs./kg. content in export item.

4. Word "Relevant" may be prefixed with the description of import items at Sl.
No.3to5&8.

5. Quantity of import item at Sl. No. 3 may be allowed as 14417 Kgs. as 1.22
Kgs.ikg. content in export item after taking 1/3'd recovery from rirap.

6. Quantity of import item at Sl. No. 4 may be allowed as 6712 Kgs.(7494.g
Meters) inclusive of 2 o/o wastage.

7' Quantity of import item at Sl. No.5 may be allowed as 1.05 Kgs./kg. content in
export item.

8. Quantity of import item at Sl. No. 6 may be allowed as 70 Kgs. (10 Nos.) on net
to net basis^

9. Quantity of import item at Sl. No. 7 may be allowed as 22g Kgs. (304 Nos.) on
net to net basis.

10. Quantity of import item at Sl. No.8 may be allowed as 101.4 Kgs. as
1.02 Kgs./kg. content in export item.

I 1. Quantities of import items at Sl. No. 9 10 & I 1 (welding consumables) may be
allowed as 185 Kgs. each.

Norms committee may take a view

Norms Committee I
DIPP No. 1215812017-TSW82 dated 0U0g/2017

4姦.編THたりk
Development Ofrlcer

s3
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DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC ⅣIeeting dated 01/08/2017-Case No.35/23/80(Ⅳ 1/S ItrOn lndia Pvto Limited)(Advance
Authorization No.0510400932 dated 26.12.2016)

1. There are two export items but the information has been given only for one item
namely, Multijet Magnetic Type Water Meter of Dia l5 MM .

2. Weight of Multijet Magnetic Type Water Meter of Dia l5MM has been given as
710+ 20 gms,, whereas net weight of imported and indigenous items in this export
item is 726.32 gms. & 61.92 gms. respectively (Total: 788.24 gms.) and the same
may be clarified.

3. Details of manufacturing activities on import item at Sl. No. 19, if any.

Norms committee may take a view

by the firm vide their letter No. IIPL12}LT1DGFT dated
which is not complete and they may be asked to submit the

θ鈎′た ご́
イ生 4´仁 %ハρイろめ

―

t*t
-a rrJ -.>r I e, gl Z_)l

(S.K.Jain)
Development Officer

dated 01/08/2017

Infollllation submitted

14/06/2017 has been peruscd

Norms Committee I
DIPP No.12/58/2017-TSW/86

51
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,/η
Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 0110812017 - Case No. 17126180 (ltl/s Phils Heavy Engineering Pvt.
Limited ) (Advance Authorization No.0310810142 dated 28.12.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1 to 7 and their quantities may be allowed as 1.02 Kgs./Kg. content in
export items at Sl. No. 1 to 7 respectively.

L^*

Normscommitteemaytakeaview / - {lt -f lz"lL
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1215812017-TSW/88 dated 0110812017

F
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0110812017 - Case No.20126180 (M/s Heurtey Petrochem India Pvt.
Limited ) (Advance Authorization No. 0310810163 dated 28.12.2016)

Advance Authorization may be ratified as under:

l. Net weight of export product may be modified as 636 MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1 to 9.

3. Quantities of import items at Sl. No. l, 2 & 5 to 7 may be allowed as

1.02 Kgs./Kg. content in export item.
4. Quantities of import items at Sl. No. 3 & 4 may be allowed as 1.05 Kgs./Kg.

content in export item.
5. Quantities of import items at Sl. No. 8 & 9 may be allowed as 1.01 Kgs./Kg.

content in export item as claimed by the firm.
6. Weight of import items at Sl. No 10, 11 & 15 may be specified as 4000 Kgs.,

550 Kgs. & 400 Kgs. respectively.
7. Import items at Sl. No. 10 to 16 may be allowed on net to net basis with

accountability clause

Norms committee may take a view
_野 市劇ルリた

- (S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/58/2017… TSW/89   dated 01/08/2017

メ
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0110812017 - Case No.21126/80 (M/s Heurtey Petrochem India Pvt.
Limited ) (Advance Authorization No.0310810160 dated 28.12.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl.
No. I to 10.

2. Quantities of import items at Sl. No. 1, 2 & 5 to 7 may be allowed as

1.02 Kgs./Kg. content in export item.
3. Quantities of import items at Sl. No. 3 & 4 may be allowed as 1.05 Kgs./Kg.

content in export item.
4. Quantities of import items at Sl. No. 8, 9 & 10 may be allowed as

1.01 Kgs./Kg. content in export item as claimed by the firm.
5. Weight of import items at Sl. No 11 to 17 may be specified as 3400 Kgs.,

600 Kgs., 2500 Kgs., 800 Kgs., 1050 Kgs., 990 Kgs. & 1080 Kgs. respectively.
6. Weight of import item at Sl. No 2l may be specified as 400 Kgs.
7. Import items at Sl. No. ll to 22 may be allowed on net to net basis with

accountability clause

Norms committee may take a view

Norms Committee I
DIPP No.12/58/2017-TSW/90   dated 01/08/2017

/受 話 毎 ぃ ′ェ

(S.Ko Jain)
Development Officer
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Government of India

Ministry of lllectronics and Information Technology

Electronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub: Ilatilication of norms in terms of Para 4.7 of IIBP。 (VOl・ 1)in rcspcct of Advancc
10.01.2017 issucd in favOur of】 /1/s.Apar lndustricsAuthoriZation INo.0310810434 datcd

Ltdo Mumbai

Reference DGFT I.D. No. 01/80/50/540/AMl7/DES-1/982 dated 8'02'2017 vide which

comments of this Department have been sought on the 
1bo.ve 

mentioned application of M/s' Apar

lndustries Ltd., Mumbai for export "of Single Mode optical Fibre'"

2. The FoB value of export is Rs.16,804,136.00 (us$ 250,808.00) and cIF value of Import is Rs

I 4,3 83,687.00 (us$ 209,522.00).

3. l.he application has been examined in the Ministry of Electronics and Information'fechnology

from technical angre. The items proposed for import are essential to manufacture the export

product. fhis Department recommendi ratification ofror.n' of advance authorization as follows:-

S.No。

l:IIIPI

Wastage
Recommended
o/

-, li

QuantitY
llecommended

KM 536

KGS

(Al)ゝネlil[;ia)
Dircctor

留継|¥|千六楽き青看嵩チ湾苛号腎缶走寺ボ貴缶七歯i:もちもtちる1すMcitY UoO.No.17(17)/2C

羊ヽ

g【
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Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/s Auto comp India for ratification
of norms of AA no-3110066585 dt LO-OZ-L7

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Auto Comp India. The firm has submitted
some drawing but the same has not been corelated with
calculation. It is observed that the following informations asper appendix 4 E of application is not availlable in the
documents forwarded by DGF[.
1. Sl no (ii) a) and b) of Engineering products of Technical

Details.
2. Sl no b) of Raw Materials/ consumables

Details.

路峨 選鯖 枇 器
P穐卑盤 F壁 諸l騨
the reference may be deleted

frorn the pendency llst of thls departrnent.

The above issues with the approval of IA(KKT).    ´
,|｀か
BrC,Nayak

Development officer

23-05-17

じ

ｉ

‐

‐

ｌ

ヽ

．

、

マ

of Technical

dated

DG「F′ FTDO′ NC― I
Deptt,of HI′ UO No3(40)/17-丁SW(B)
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Governmentotlndia 9/87
Ministry of Electronics and Information I'echnology

Illectronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Itatification of norms in terms ot--84l4 4.7 of IIBP' (Vol'l) in respect of Advance

Authorizatio;No.ssuerIinfavourofM/s.AparIndustries
1ノtd.ⅣIumbai ‐3-1)′

Reference DGF'I' I.D. No. ollSol5ol5lAMlS/DES-l/98 dated 3'05'2017 vide which

comments of this Department have been sought on the above mentioned application of M/s' Apar

Industries Ltd., Mumbai for export "of optical Fibre cablc."

2. 'Ihe [rOB value of export is Rs.48,924,450.00 (t]SS 733,500.00) and CIF value of Import is Rs

40,563,919.00 (us$ 593,040.00).

3. 
.fhe 

applicatior-r has been examined in the Ministry of Electronics and Information T'echnology

from technical angle. The items proposed for import are essential to manufacture the export

product. This Department recommends ratification olnor,,",t of advance authorization as follows:-

|

ヽ

KGs 20,003

Sincc,thc quantity calculatcd inclusivc ofヽ Vastagc is less thCn thc quantity rcqucstCd in advancc

authorization,、vc may rcCOmmCnd thc quantity calculatcd inclusivc Of Wastagc.

(Asha Nangia)
Director

s New Delhi

Single Mode/Multimode
ical lribrc

Polybutane 1'etraPhalate

DGIP′ l｀.Ud
17t31)/2017-IPHW datcd 9.08.2017

′′

Quantiけ
Applicd in

D(〕 FT
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      Sublect Ratification of norrr

A Io ncldgft@nic.in

:,i.;-,: ,,' :i.lkts

I)agc I ol'I

From:
nSHASHI GUPttA Seclon Officer,DIT‖ くshashi gupta@mety gOV in>

Dear Sir,

Commentsin respect ofA A No 0310811555 dated 2 3 2017 pertaining to Aparlndustries

are sent herevvith

with regards 
O

::ffii%1fr:x, ffi
μ`~

′μ

hrrps:,,'rrr.iil.lirr.inrin,c static/iirvoutishcll.lttrul'.,tang cn-lN&i.0.1.1.0 l-illl607 l6-0tl-17
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 01i08/2017 -Case No. 4/3/80 (M/s. Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510401892 dated 08.03.2017)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 786.6 Kgs.
2. Quantity of import item may be allowed as 3303.7 Kgs. as 4.20 Kgs./Kg. content

in export product after taking 60Z recovery from scrap.

Norms committee may take a view

-/ .--'2:-:-olt .Fz_,, )_
(S. K. Jain)

Development Officer

Norms Committee I
DIPPNo. 12158/2017-TSW1126 dated 0110812017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017 - Case No. 9/3/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510401961 dated 15.03.20f7)

Advance Authorisation may be ratified as under:

1. NetEmpty weightof exportitem maybespecifiedas 26661 Kgs.
2. Word "Relevant" may be prefixed with the descriptions of import item at Sl.

No. 1 and its quantity may be allowed as 1.0417 Kgs/Kg. content in the
export product as claimed by the firm.

3. Quantities of import items at Sl. No. 2,3 & 4 may be allowed as applied for
i.e. 200 Kgs.,200 Kgs. & 35 Kgs. respectively.

4- Quantities of import items at S1. No. 5 &, 6 put-together may be allowed as

295 Kgs.
5. Import item at Sl. No. 7,8 &9 may be allowed on net to net basis with

accountability clause.

Norms committee may take a view

ノ  

“

ソ12・ ,た

(S.Ko Jain)
Development Officer

Norms Committee I
E)IPP No.12/58/2017-TSW/133   dated 01/08/2017
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Department of Industrial Policy & Promotion
(rsw)

Dtf /

NC Meeting dated 0110812017 Case No. 36/3/80 (M/s Sartorius Stedim India Pvt.
Limited ) (Advance Authorization No.0710111341 dated 27.03.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. l, 2, 3, 4 & 5 may be specified as

I 1000 Kgs., 18000 Kgs., 1200 Kgs., 250 Kgs & 3091 Kgs. respectively.
2. Import items from Sl. No. 1 to 200 may be allowed on net to net basis with

accountability clause.
3. Import items from Sl. No. 201 to226 may be allowed as 1.02 mtrs./mtr content in

the export items.

Norms committee may take a view

ご毅 ″ /″υすが

-l+ff-vrvty-
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1215812017-TSW/140 dated 0110812017
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Electronics Niketan,6,C G O Complex,New Delhi-110003
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Date.…………………・ユ・07.2017

 ́            Dircctor

No.01/80/50/110/AM 18/DES-1/241 datcd 20.6.2017

ELECTRONiCS INDIA
31111on Lds‖ ″

“
Ch"

囀 ul

No.……1.7(3.7.n/20171PHW

M/s. Om Optel Industries Private Limited
l&2, Jinsi Chauraha, Chiklod Road
Bhopal Madhya Pradesh- 462008

Sub:-Application for ratification of norms of Advance Licence No 1110028276 dated

13.04.2017 for export of " Optical Fibre Cable".

Sir,

Please refer to your application received from the O/o the DGFT on the subject cited

above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export product i.e. drawing,design, dimension etc.

ii) Calculation(step *'ise for quantity of raw'materials required for tnanufacturing one unit
ofexport product

iii) Wastage claimed in the manufacturing process.

iv) Justification of wastage

\dopy to:-
Shri S.K. Panigrahi
FTDO w.r.t DGFT I.D. Note
O/o DGFT
Udyog Bhavan
New Delhi

什

之

・
gotrqqFffird*r
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Departl■ent of lndustrial Policy`L Promotion

(TSW)

♪′′/

NC Meeting dated 0110812017 - Case No. 2/9/80 (lWs Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 0710111488 dated 26.04.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4,5,11 & 12 of Standard Deficiency Format, export
product wise.

2. Size and weight of Tungsten Sheet blank supported by size of component to be
manufactured.

3. Sale price of Tungsten scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view -1, 
-'

,/ -Z 5l-flz'ol)'-
.V (S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1215812017-TSWlt44 dated 0UOBt20t7
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K. Jain)
Development 0fficer

Department of Industrial Policy & Promotion
(rsw)

Dtp[)

NC Meeting dated 0110812017 - Case No. 3/9/80 (lWs Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 07f 0111486 dated 26.04.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4, 5,ll & 12 of Standard Deficiency Format, export
product wise.

2. Size and weight of Molybdenum Sheet blank supported by size of component to be
manufactured.

3. Sale price of Molybdenum scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view

Norms Committee I
DIPP No. 121 5812017-TSWI 45 dated 01/08/2017

d1
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Departlllent of lndustrial Policy`&Promotion

(TSW)

bPP
NC Meeting dated 0110812017 - Case No. 5/9/80 (lWs Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 0710111487 dated 26.04.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4, 5,ll & 12 of Standard Deficiency Format, export
product wise.

2. Size and weight of Tungsten Sheet blank supported by size of component to be
manufactured.

3. Sale price of Tungsten scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view
-- 2:--

.2- a\lv?lz-ttlv (S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1215812017-TSW146 dated 0tt0gt20t7
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Department of Industrial Policy & Promotion 'b I f /
(rsw)

NC Meeting dated 0110812017 - Case No. 4/9/80 (M/s Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 0710111499 dated 28.04.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No.3, 4,5,11 & 12 of Standard Deficiency Format, export
product wise.

2. Size and weight of Molybdenum Sheet blank supported by size of component to be
manufactured.

3. Sale price of Molybdenum scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view +"-
./ -.; 

r-- ' .r\1.?lt--t1.-
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1215812017-TSW/I48 dated 0110812017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0110812017 - Case No. 6/9/80 (l\{/s Ptansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 07f0111497 dated 28.04.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4,5,11 & 12 of Standard Deficiency Format, export
product wise.

2. Size and weight of Molybdenum Sheet blank supported by size of component to be
manufactured.

3. Sale price of Molybdenum scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view , + _
./ r fr7qut)-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1215812017-TSW149 dated 0Tt08t20t7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017- Case No. 31/09/80 (l\{/s Permanent Magnets Limited)
(Advance Authorization No. 03108f3192 dated f 1.05.2017)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item may be allowed as applied for i.e. 8804.512 Kgs. as
1.82 Kgs.iKg. content in the export item after taking 1/3'd recovery form ,..up.

Norms committee mav take a view

Norms Committee I
E)IPP No.12/58/2017-TSW/150   datcd 01/08/2017

′
縮 |ル′た

(S.K.Jain)
Development Ofrlcer
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(S.Ko Jain)
Development Officer

Department of Industrial Policy & Promotion tr ' ,

(rsw)

NC Meeting dated 0110812017 - Case No.3219/80 (lWs Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310813834 dated 07.06.2017)

Firm may be asked to submit the following details:

l. Information in respect of S1. No. 3, 4, 5, 6,8 & 9 of Standard Deficiency Format,
export product wise.

2. Information in respect of Sl. No. 11 of Standard Deficiency Format, for import
item at Sl. No. 8.

Norms committee may take a view

Norms Committee I
DIPP No.12/58/2017-TSW/155   dated 01/08/2017

♪ ノ1ア
ン
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017 - Case No. 2619/80 (l\Us Modern Flex Electricals)
(Advance Authorization No. 5610005155 dated 08.06.2017)

Advance Authorization may be ratified as under:

1. Word " of relevant thickness" may be suffixed with the description of
import item at Sl. No. I and its quantity may be allowed as applied for i.e.
100.80 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 1.

2. Word " of relevant thickness" may be suffixed with the description of
import item at Sl. No. 2 and its quantity may be allowed as applied for i.e.
102.48 MT as 1.05 Kgs./I(g. content in the export item at Sl. No. 2.

3. Quantity of import item at Sl. No. 3 may be allowed as 25.62 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 2.

Norms committee may take a view

4
-/;/ .'\ls1,lz-1-

'< (S. K.Jain)
Development Officer

Norms Colllllmittee II

DIPP No.12/58/2017-TSW/158   dated 01/08/2017
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DepartIIlent of lndustrial Policy`髭 Promotion

(TSW)

P/′″

NC Meeting dated 01/08/2017‐ Case No.23/9/80o″ s SpirOtech Heat Exchangers Pvt.
Ltd。 )(Advance Authorization No。 0510403205 dated 22。 06.2017)

１

　

　

２

Firm may be asked to s@ls

Quantity of export items Condensor Coils
also in addition to their weights.
Information in respect of Sl. No. 4, 5 &
Format, export product wise.

& Evaporator Coils in Nos.

1l of Standard Deficiency

Norms committee may take a view
―

‐
^

才
ふl・予1詢た

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/58/2017-TSW/170 dated 01/08/2017
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Department of Industrial Policy & Promotion
(rsw)
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Development Officer

NC Meeting dated 0110812017 - Case No. 13/9/80 (M/s Emerson Climate Technologies
India Pvt. Ltd.) (Advance Authorization No.3110066795 dated 23.06.2017)

Firm may be asked to submit the following details:

1. Quantity of import items at Sl. No. I & 2 in Kgs.
2. Specific use of import items in the manufacture of export products and

basis/justification for their quantities.

Norms committee may take a view

Norms Committee II
DIPPNo. 1215812017-TSW17l dated 01t09t2017
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 01108/2017 - Case No. l9l9/80 (M/s Nipro India Corporation pvt. Ltd.)
(Advance Authorization No. 3110066796 dated 23.06.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. I I of Standard Deficiency Format, for
import item at Sl. No. 1.

2. Specific use of import item at Sl. No. 3 (Glass Beads) in the manufacture
of export product and basis/justification for its quantity.

Norms committee may take a view

Development Officer
Norms Committee II
DIPP No. 1215812017-TSWll72 dated OU\gt2Ot7
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♪ ″Department of Heavy Industry

DGFT Ref,1/80/50/404/AM-15/DES― l

Sub:Ratification of AA 0910060956 issued to Azad Engineering′ Hyderabad

This has the approval of JS

Dy DGFT′ DES― :

TSWB FN:3(92)/2015 dated /7/2017

l*--(-
(K.K.Tiwari)

lndustrial Adviser

る,|ト

Export product lmport
Item Quantity recommended

Rotor Blades stage 0 Stainless Steel bar 9.80 Ke/Ke content in Export product

Rotor Blades stage 1 Stainless Steel bar M KelKe content in Export product

子?
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Department of Heavy Industry

Sub: Ratification of AA 410158680, Toshiba JSW Chennai

DGFT Ref: 01/80/50/438/AM1s/DES-l

lmport

g/ハ″′"′ノユ t/P-//t)

2flf

Item No Quantity recommended
17-32 Net to net under GN4 with accountability

The applicant has clarified the testing and calibration is included in para 9.31 of lmport
policy.

This has the approval of JS .

Dy DGFT,DES-I

TSWB 3/16sl2014 1./8/2017

わ

(K.K.Tiwari)

IndustrialAdviser
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Department of Industrial Policy & Promotion ♪ lη

(rsw)

NC Meeting dated 0110812017 - Case No. A/R-118 (M/s Veeline Media Ltd.) (Advance
Authorization No. 0210206671 dated 10.05.2016)

Norms may be modified as under:

1. Total net of export products may be modified as 161.34 MT.
2. Weight ofimport items at Sl. No. 1,3, 4 & 5 may be specified as 48 MT, 3.17 MT,

3.17 MT & ll.6 MT respectively.
3. Quantities of import items at Sl. No. 11 may be allowed as 57100 Kgs. as 1.02 Kgs./Kg.

content in the export product.

Norms committee may take a view
+--

,"#{rolilP 
v',-'L

Norms Committee- I
DIPPNo. 1215812017-TSW118-A/R dated 0110812017
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ISヽグL-738
26.12.2016

DES-l SectiOn

Room No.404,4th FloOr

Udyog Bhawan
New Delhi-110011

οl(aも
|ノ 7//f2｀1、人ヽ1ヽ油((フ

―

o轟01R・
Re' DGFT Lier No.Oν 8υ050ЮO型油 117DESlν

呼哩 i三轟薮 聾墨
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Sub: Request for Rc― consideFatiOn OfRatiflcation ofthe nol.1ls NollllS in

respect 9fAdvance AuthoHzation No.0510398883 dated 22.06。 2016
obtalned under Para 4.07 ofIIBP.

Dear Sir,

We wish tO in宙 te yollr attention tO S.No。 2 of DHI UO No.3(82)/16-TS｀ W(B)
dated 12.09。 16(copy attached for your ready reference)。

2.  Export ltQコ .

Capacity ofPress inentioned in ollr licence is 2200T Mechanical press.

However, in aforesaid decision, it is mentioned "600 Ton Mechanical Press". Please

,OrreCtitto 2200T ⅣIechanical press

3. We are enclosing herewith copy of DGFT letter alongwith recommendation of DHI
and copy of advance licence for your doing the needful.

3. We shall be very grateful to you.

Thal■ki you,

Yours ly,

GIA)
DY.GENERAL MANAGER
Mobile:9818224160
E―mail:monttaの isgec.co.in

Encl.as above

gク

Regd. Office: Radaur Road, yamunanagar 135 001 (Haryana) lndia

(formerly The Saraswati lndustrial Syndicate Ltd.)

C〃V:ι23423月 Rプ 933Pと C00θ 097

ハ‐イ,Secror_24,
/Voノ da‐ 20′ 30′ ruPり rndia
reif+97‐ ′20‐

`Oθ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0110812017 - Case No. A/R-23 ((M/s ISGEC Hitachi Zosen Limited)
(Advance Authorization No. 0510399393 dated 09.08.2016)

Norms may be modified under:

l. Quantity of import item at Sl. No. l may be allowed as 238800 Kgs. as

1.0493 Kgs/Kg. content in the export products .

2. Quantity of import item at Sl. No. 2 may be allowed as 1020000 Kgs. as

1.0493 Kgs/Kg. content in the export products .

3. Quantity of import item at Sl. No. 3 may be allowed as 294000 Kgs. as

1.0493 Kgs/Kg. content in the export products.
4. Total quantity of import items at Sl. No. 6 & 7 put together may be restricted

as 901200 Kgs. as 1.0493 Kgs/Kg. content in the export products .

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPPNo. 1215812017-TSW23-AIR dated 0110812017

―
―_
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一Department of Hi

Udyog Bhavan

Ref:AANo 0310673619 L&T

ID No:1/80/50/487/AM 12/DES■

:nputs

This is in conJnuation of this office letter of even number dated ttune 2012 The applicant

has submitted that due to design change,increase in thickness of tube/pipe the weight of

two items has increased with%ge wastage and length remaining unchanged

tem 2-from 604 MTto 672 MT(2%)

tem 5-from 43 5 MTto 54 MT((2%)

This has the approval ofJS

い
(K K Tiwan)

lndustrial Adviser

Dy DGFT,DES― |

TSVVB 3/61/2011l  dated   /8/2017
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